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REPORT 

I. Introduction 

I, the Chairman of the Committee on Govemment Assurances, 
having been authorized by the Committee to present the Report on 
their behalf, present this Sixteenth Report of the Committee. 

2. The Committee was constituted on the 1st June, 1975. 

IL Sittings of the Committee 

3. The Committee held three sittings on the 24!th and 25th 
February and 12th May, 1976. At the sittings held on the 24th and 
25th February, 1976, the Committee considered the following items: 

(i) Request from the Department of Parliamentary Affairs for 
dropping of an assurance; 

(ii) Review of certain pending assurances pertainini to Thir-
teenth Session of Fifth Lok Sabha; and 

(iii) Requests from the Department of Parliamentary Affairs 
seeking extension orf time for the implementation of cer-
tain assurances. 

4. At their sitting held on the 12th May, 1976, the Committee con-
sidered and adopteg fueir Sixteenth Rep;>rt. 

5. The conclusions arrived at by the Committee on the above mat.-
ters are .set forth in the Minutes of the aforesaid sittings of the Com-
mittee which are appended to and fonn part of this Report. 

Cases where the Committee found it necessary to make certain 
observations or recoJmmendations are as under:-

In Request from the Department of Pariiamentary Affairs for 
dropping of an assurance 

6. The Committee have considered the request made by the Gov-
ernment for the dropping of an asmrance given in reply to Unstarred 
Question No. 220 on the 16th November, 1971 regarding lowering of 
wting age. 

7. It had been represented by the Ministry of Law, Justice and 
Company Affairs that the reduction in the age of voting from 21 to 
18 years raised certain practical problems due to enlargement of the 
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electorate by nearly 35 millions and the consequent additional electo. 
ral arrangements that may have to be made. Further, the State 
Goverrunents who had expressed their views in the matter were also 
divided in their opinion. As such the matter required careful con· 
sideration and it was difficult to anticipate how long it would take for. 
a decision to be reached in the matter. 

8. The Committee note that the Government requested for ex-
tension of time for implementation of the assurance twice and the 
last extension granted was upto the 31st December, 1975. They are 
unable to understand why Government had kept the assurance 
pending for over four years since 1971 and after seeking extensions 
of time for implementation, they have only now come up with the 
request for dropping of the assurance. The Committee feel tbat 
the difticulties which have beep explained by the Ministry now 
ahould have been thought of eyen at the time of answering the que.-
dOL ' "J~~ 

•. However, considering the difficulties explained by the Minis-
try, the Committee agree to drop the assurance. 

IV. Review of cert.ain pending assurances pertaining to Thirteenth 
Session of Fifth Lok Sabha. 

10. In pursuanc~ of the decision of the Committee contained in 
para 6 of their Seventh Report, Fourth Lok Sabha (presented on the 
13th December, 1969), Government are required to implement the 
assurances within a peri'Jd of three months from the date an assur-
ance is given by the Minister concerned on the floor of Lok S!abha. 
U Government foresee any genuine difficulties in implementing any 
assurance within the stipulated period of three months, they ,have 
to approach the Committee for extension of time-limit, 

11. Assurances pertaining to the Fifth !J:>k Sabha still lying pend-
ing, which have become more than three m'Jnths old, are being re-
viewed by the Committee in convenient batches. 

12. At their sittings held on the 24th and 25th February, 1976, the 
Committee reviewed 81 pending assurances pertaining 'to Thirteenth 
Session of Fifth Lok Sabha (Second batch) (details given in An-
nexure to Minutes of the sitting held on 24th February, 1976). 

13. During the course of review, the Committee noted that Gov-
ernment have requested for extension of time in 70 cases as indicat-
ed in Annexure to Minutes of the sitting held on the 24th FebPlt--D'1S. A_I' 



14.. The observations or recommendations of the Committee in """' 
peet of each case have been indicated in the relevant Minutes. Con-
sidering the reasons advanced by the Government, the Committee 
agree to grant extension of time in cases wherever requested upto the 
period indicated under the relevant item in those Minutes. The Com-
mittee trust that Ministries concerned will ensure implementation 
()f these a~urances by the extended dates approved by the Com-
mittee. 

15. The Committee have again come across some cases where no 
follow-up action was taken by the Ministry jDepartment concerned 
after the assurances were given on the floor of the House. In 
the~e cases, the Government neither implemented the assurances 1101' 

have they reported to the Committee about the action taken Or pro-
gress made in the matter of collection of the required information. 
The Committee were also not approached for extension of time with. 
in the pre.<M'ribed period of three months for implementation of such 
assurances. The Committee bave time and again commented upon 
luch cases. They would again urge upon the Ministries/Depart. 
ments concerned, especially Ministry of Finance, to take prompt fol. 
low up action in pursuance of the assurances given on the ftoorof 
the House and keep the Committee informed from time to time of 
the adion taken and progress made in the matter. 

V. Requests from the Department of Parliamentary Affairs seeking 
extension of time for the implementation of certain assurances 

16. The Committee have considered requests from the Depart-
ment of Parliamentary Affairs for the extension of time-limit fur the 
implementation of certain assurances mentioned in Annexp"" +" lhe 
Minutes of the sitting held on the 25th February, 1976. After exa-
mining the reasons advanced by the Ministries concerned, the Com-
mittee agree to grant extension of time in each case upto the period 
-shown in column 3 of Annexure of the aforesaid Minutes. The Com· 
mittee desire that the Ministries concem.ed should ensure implemen-
tation of these assurances by the extended date. 

17. While examining the requests for extension of time for the 
impiemen'tation of assurances, the Commit~ have come across a 
number of cases as mentioned in Sl. Nos. 1, 5, 6, 7, 13, 18 and 20 of 
Annexure to Minutes of the sitting held on 25th February, 1978 
where implementation of assurances had been held up on account of 
non-receipt of requisite ink>rmation from the State Governments. 

18. The Committee suuest that in such eues, a Senior 0Ilcer of 
the MinIstry or the Mbdster coneerned In appropriate ~ ma7 



it 
address eom!I1unleadons to their counter-parts ba the State Govern-
ments in order to obtain the requisite information expeditiously for 
fO'lftlment of the ulID1'ance. 

The Committee further s1lllest that the Government may coa-
sider feasibility of devising some machinery or Cell at the Centre 
charged with the task of co-ordinating and expediting the collectiOil 
of information from the States required for the fulftlment of the as-
surances. 

VL Reasons for delay. in implementation of assurances 

19. The Committee, vide para 28 of their Ninth Report, Fifth Lok 
Sabha, presented to the House on the 6th September, 1974, had desir-
ed. that whUe laying the statements in implementation of assurances 
in Lok Sabha which are more than three months old, the reasons for 
delay should invariably be indicated in each case in the implementa-
tion statements. 

ZOo The Committee are constrained to point out that the above 
recommendation of the Committee is not being followed strictly by 
the Ministries,fDepartments. The Committee, therefore, urge that 
the Department of Parliamentary Affairs should enjoin upon them-
selves the responsibility to ensure that reasons for delay are always 
indicated in the implementation statements by the concerned Minis-
try/Department in respect of assurances which ore more than 3 
months old, before tbe~' are laid on the Table of the House. 

VD. Position of pending assurances pertaining to Fourth and Fifth 
Lok Sabba 

21. A statement showing the position of assurances pertaining 
to Fourth and Fifth Lok Sabha pending implementation by Gov-
ernment as on 16th April, 1976 is given at Appendix [Part (i) and 
Part (ti) respectively]. The Committee are glad to note that 
there is improvement in clearing pending assurances. However, 
there are still some assurances which are pending for considerable 
periods. The Committee would like the Ministries concerned to 
make all-out efforts to implement them without further delay. Th~ 
Committee also trust that the tempo of implementation of the 
pending assurances will continue to be maintained by the Ministries 
thereby decreasing the number of pending assurances. 

NEW DELHI; 
May 12, 1976 
Vaiiakha 22. 1898 (Saka). 
t ., 

B. K. DASCHOWDIruRY. 
Chairman, 

Committee on Government 
Ass'1wcmces. 



MINUTES 

TENTH SITTING 

The Committee sat on Tuesday, the 24th February, 1976 from 11.00' 
hours to 13.00 hours. 

PRESENT 

Shri B. K. Daschowdhury-Chalirmon 
2. Shri Syed Ahmed Aga 
3. Shri N arendra Singh Bisht 
4. Shri G. C. Dixit 
5. Shri B. R. Kavade 
6. Shrimati T. Lakshmikanthanuna 
7. Shri Sarjoo Pandey 
8. Shri Mulki Raj Saini 
9. Shri Ramshekhar Prasad Singh 

10. Shri Satyendra Narayan Sinha 

SECRETARIAT 

Shri K. D. Chatterjee-Chief Examiner of Questions 

Shri S. N. Khanna-Senior Examiner of Questions 

Request from the Department of Parliamentary Affairs fM 
dropping of an assurance given in reply to Unsta.rred 
Question No. 220 on the 16th November, 1971 regarding 

lowering of voting age. 

Memorandum No. 114 

2. The Committee took up for consideration Memorandum No. 114. 

The Committee perused the reasons advanced by the Ministry of 
Law, Justice and Company Affairs through the Department of Parlia-
mentary Affairs for drC4?ping of the assurance. The Ministry of Law, 
Justice and Company Affairs had stated that the reduction in the age 
of voting from 21 to 18 years raises certain practical problems due 
to enlargement of the electorate by nearly 35 millions and the 
consequent additional electoral arrangements that may have to be 
made. Further, the State Governments who had expressed their-



views in the matter were also divided in their opinion. As 'Such the 
matter required careful consideration and it was difficult to anti-
cipate how long it would take for a decision to be reached in the 
matter. The Ministry had accordingly suggested that the assur-
rance might be dropped. 

The Committee noted that the Government requested for extension 
of time for implementation of the assurance twice and the last ex-
tension granted was upto the 31st December, 1975. They failed to 
understand why Government had kept the assurance pending for 
over four years since 1971 and after seeking extensions of time for 
irnQlementation, they have only now come up with the request for 
dropping on the assurance. The Committee felt that the difficulties 
which had been explained by the Ministry now should have been 
thought of even at the time of answering the Question. However, in 
view of the reasons advanc~ by the Ministry, the Committee agreed 
to drop the assurance. 

Review of pending assurances pertaining to Thirteenth Session, 
Fifth Lok Sabha. 

Memorandum No. 115 
3. The Committee took up for consideration Memorandum No. 115 

(Serial Nos. 1-43) for the purpose of reviewing assurances pertain-
ing to the Thirteenth Session of Fifth Lok Sabha (Second batch) 
relating to the Ministries of Communications, Defence, Education, 
Social Welfare and Culture, Energy, Finance and Health and Family 
Planning (details given in Annexure). 

The observations or recommendations made by the Committee 
seriatim on the 43 pending assurances are as under:-

Sl. NO.1: The Committee felt that most of the information re-
quired in fulfilment of the assurance should have been available with 
the Ministry. If such information was not available at the Centre 
in the nonna! course, steps should be taken to keep it available in 
~ture. The Committee. however, agreed to grant the extension 
upto 12th March, 1976 as requested by the Ministry. 

S~. No.2: An extension of time for the implementation of the as-
surance upto 31st January, 1976 had been requested in this case. The 
period of extension was already over. The Committee were of the 
opinion that the Policy decision with regard to Job absoIf.ltion quota 
of Scheduled Castes and Scheduled Tribes must have been taken in 
the MinistrY itself. Therefore, the information in reply to part (a) 
of the question should have been readily available in the Ministry. 
Part (b) of the question sought for information in the case of one 
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category of employaes only, i.e. the ex-Servicemen. The Committee 
wert.! not happy at the long delay in implementing the assurance. 
They, therefore, decided to examine the representatives of the Minis-
try of Defence in order to know the reasons in detail for the non-im-
plementation of the assurance. 

Sl. No.3: The Committee were of the view that the infonnatioD 
with regard to the funds allocated to Universities conducting' scienti-
fic research should have been available in the Ministry or with the 
University Grants Commission. The required information should 
have been sup?lied to the House much earlier. A request for exten-
sion of time upto 15th February, 1976 for implementation of the as-
surance had been received. As the period of extension was already 
over, the Committee decided to watch the implementation of the as-
surance. 

Sl. Nos. 4 & 5: Extension of time upto 15th March, 1976 was re-
quested by the Government in these cases. Though the Committee 
agreed to grant the extension, they observed that all schemes of 
financial assistance to welfare Institutions and organisations were 
finalised by the Central Social Welfare Board and the information 
required in fulfilment 0:& these assurances should have been readily 
available with the Central Social Welfare Board in their Annual Ac-
eounts. The Central Social Welfare Board should surely not take one 
year to supply the requisite information. The Committee decided to 
examine the representatives of the Ministry of Education, Social 
Welfare and Culture in order to know the reasons in detail for the 
delay in implementation of these assurances. 

St. No.6: A request for extension of time u'?to 31st January, 1976 
had been received from the Government. As the period of extension 
was over, the Committee wanted to know the reasons for so much 
delay in the implementation of the assurance and desired that it be 
implemented expeditiously. 

Sl. No.7: The Committee considered the request of the Govern-
ment for extension of time upto 29th February, 1976 and agreed to 
grant the extension. 

S!. No.8: The assurance had neither been implemented nor any 
progress intimated to the Committee in regard to collection of the in- . 
formation. The Committee took a serious view of this and wanted 
to know why extension of time was not asked for, the reasons for 
delay and desired that the assurance should be implemented without 
delay. 
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Sf.. No.9: The Committee noted that the aasurance had since been 
implemented vide information furnished in reply to Unstarred Ques-
tion No. 832 on the 19th January, 1976. 

S1.. No. 10: The Committee felt that the information required in 
part (b) of the question regarding Central assistance should have 
been readily available with the Government and should have been 
furnished at the time of answering the question. They, however, 
agreed to grant the extension of 'time upto 31st March, 1976 as re-
quested by the Ministry. 

S1. No. 11: The Committee felt that the information with regard to 
part (a) of the question could have been collected during the notice 
period of the question and should have been furnished at the time 
of answering the question. A request for extension of time upto 29th 
February, 1976 had been received. The Committee agreed to grant 
the extension and wanted to know the reasons in detail for the non-
implementation of the assurance. 

Sl. No. 12: As the information asked for in the question pertained 
to one month only, the C'ommittee were surprised to note that the re-
quired information had not been furnished by Government so far 
and on the other hand had requested for an extension of time upto 
the 31st January, 1976. As the period of extension was over, the 
Committee wanted to know the reasons for delay in implementa-
tion of the assurance and desired that it be implemented without 
further delay. 

Sl. No. 13: The Committee noted that the assurance had been part-
ly implemented vide statement laid in Lok Sabha on the 9th January, 
1976. A request for extensi..:>n of time upto 31st January, 1976 had been 
received for supplying rest of the information. As the period of exten-
sion Was over, the Committee desired that the remaining information 
should be furnished to the House without delay. 

Sl. No. 14: The Committee considered the request of the Govern-
ment for extension of time upto the 27th February, 1976 and agreed 
to grant the extension. 

S1,. No. 15: The Committee considered the request of the Govern-
ment for extension of time upto the 31st March. 1976 and agreed to 
grant the extension. 

SZ. No. 16: The Government had requested for extension of time 
upto the 30th SeQtember, 1975. No further extension had been asked 
for. As the period of extension was long over, the Committee wanted 
to know the reasons in detail for the non-implementation of the 
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.assurance and desired. that the assurance should be implemented 
without any further delay. 

St. No. 17: An extensi<¥l of time upto the 31st December, 1975 hal 
been requested. As the period ·of extension was over, the Com-
mittee wanted to know the reasons for delay in implementation 
of the assurance and desired that it be implemented expeditiously. 

81.. No. 18: A request for extensi<:\ll of fune uPto the 28th Feb-
rua.zY, 1976 had been received. The Committee agreed to grant the 
extension. 

S1. No. 19: The assurance had neither been implemented nor any 
extension requested by the Government. The Committee regretted 
that JU? intimation with regard to the action taken to implement 
the assurance had been CQln1I1unicated to them nor reasons for 
delay 'iJ'lltimated. The Committee felt that the information required 
to be furnished should have been available within the Ministry it-
self. The Committee desired that the assurance be implemented 
without any further delay. 

511. No. 20: The assurance had either been implemented nor any 
progress intimated 'in regard to collection of informatiqn. The Com.-
mittee wanted to know why extension of time was not asked for 
with reasons for delay and desh"ed that the assurance should be 
implemented expeditiously. 

S1. No. 21: A request for extension of time upto 31st January. 
1976 had been received from the Government. The period of ex-
tetl4ion was over. The C'omm'ittee felt that the information re-
quired to be furnished was for a period of one week and pertained 
to only one cited and had to be obtained from one source only. 
Hence, the Government should not have taken such a long time 
to furnish the desired information. The Committee wanted to 
know the reasons for delay in detail for the non-implementatiQll 
of the assurance and desired that it be implemented without further 
delay. 

St. No. 22: The Govenunent had requested for extension of time 
upto the 30th September, 1975. No further extension had been. 
asked fqr. As the assurance had been pending for a long time, the 
Committee dec.ided to hear the repr~tatives of the Ministry of 
Finance in order to !mow the reasons in detail for the non-imple-
mentation of the assurance. 

St. No. 23: The Committee noted that the first extens.iqn of time 
upto 30tb Septem~r, 1975 was asked on the 21st August. 1975, and 
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the second extension of tlme upto 31st March, 1976 qn the 19th 
February, 1976. The Committee wanted to know the reasons why 
the second extension was asked after about five months and why 
no progress was intimated to the Cqrnmittee during this period. 
The Committee, however, agreed to grant the extenSion of time 
upto 31st March, 1976 as' requested by the Government. 

St. No. 24: An extension of time upto the 31st December, 1975 
has been requested. The period of extension was over. The Com-
mittee felt that the information to be furnished in reply to part 
(b) of the question should have been available within the Min'istry 
itself and should have been supplied at the time of answering the 
question. As the period of extension was long over, the Committee 
desired the assurance should be implemented expEti'itiously. 

Sl. No. 25: An extension of time upto the 30th Novembetr, 197f; 
bad been requested. The period of extension was IQng over. The 
Committee were of the opinion that the information required in 
reply to parts (b) and (c) of the question should have been avail-
able with the Government and furnished to the House earlier. The 
Committee desired that the assurance be implemented without any 
further delay. 

Sl. No. 26: The CoID.InJ.ttee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. A request for extension of time upto 28th February, 
19176 had been received from the Government for supplying the 
rest of infonnation. The Comm1ttee agreed to grant the extension. 

S1. No. 2:7: An extension of time for implementation of the 
assurance upto the 15th December, i975 had been requested. The 
perioP, . of extension was already over. The Committee wanted to 
know the progress made so far in collecting the information. As 
the assurance was pending for a long time, the Committee decided' 
to hear the representatives of the Ministry of Finance in order to 
know the reasons in detail for the delay in non-implementatiOD 
of the assurance, 

St, No. 28: The Committee considered the request at the Gov-
ernment for extension of time upto 31st March, 1976 for implemen-
tation of the assurance. The Committee agreed to grant the ex-
tension. 

S1. No. 29: The assurance had neither been implemented nor any 
progress intimated in regard to collection of information. The 
Committee wanted to know the reasons therefor and why exten-
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tdon of tlme was not asked for. Th~ desired that the assurance 
be implemented expeditiously. 

St. No. 30: An extension of time upto 31st October, 1975 had 
been 11eIquested. As the period of extension was l~g over, the Com-
mittee wanted to know the progress made in collection of the in-
formation and desired that it be implemented without any further 
delay. 

Sl. No. 31: A request for extensiQIl of time upto the 31st March, 
1976 ~d been received. The Committee agreed to grant the ex-
tension. 

St. No. 32: An extension of time upto the 30th November, 1975 
had bEten requested. The Committee wanted to know why further 
extension 0If time had not been asked for. The Committee decided 
to watch the 'implementation of the assurance. 

Sl. No. 33: An extension of time upto the 15th December, 1975 
ha,d. been requested. As the period of extension was already over 
the Committee decided to watch the implelJlentation qf the assu-
rance. 

St. No. 34: The assurance had. neither been implemented nor 
8Jl:{ progress intimated in regard to collection of the information. 
The Comm!lttee wanted to knotW the reasons for delay and why ex-
tension' of time was not asked for and desired that the assurance 
should be implemented expeditiously. 

Sl. No. 35: The Committee considered the request of the Gov-
ernment for extension O!f time upto the 31st March, 1006 for im-
plementation of the assurance. The Committee agreed to grant 
the extension. 

St. No. 36: A request for extension of time upto the 31st March, 
1976 had been received. The Committee agreed to grant the ex-
tension. 

Sl. No. 37: The Committee considered the request of the Gov-
ernment for extension of time upto the 28th February, 1976 for 
implementation of the assurance. The Committee agreed to grant 
the extension. 

Sl. No. 38: An extension of time upto the 31st December, 1975 had 
been requested. As the period of extension was over, the Com-
mittee wanted to know the progress made in collection of the in-
formation and the reasons for delay in implementation ot the 
assurance. 
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Sl. No. 39: The Government had requested for extension 01 
time upto the 30th November, 1975. No further extension had been 
asked for. As the period of extension was long over, the Commit-
tee wanted to know the reasons in detail for the non-implemen-
tation of the assurance and desired that the assurance should be 
implemented without any further delay. 

$1. No. 40: The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. The Committee desired that the remaining infor-
mation should be furnished to the House expeditiously and the 
assurance implemented in full. 

St. No. 41: The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. Adulteration being a health hazard, the Committee 
felt that the Ministry should collect the remaining information 
expeditiou'Sly and lay the same on the Table of the House. The 
Commit.tee agreed to grant the extension of time upto the 27th 
February, 1976 as requested by the Government. 

SL. No. 42: The Government had requested for extension of time 
upto the 27th May. 1976. The Committee note(] that three exten-
sions had already been asked for implementation of the assurance 
and the last being upto the 27th February. 1976. The Committee felt 
that information with regard to parts (a) and (b) of the question 
could have been furnished at the time of answering the question. 
The Committee took a serious view of the long delay in implemen-
tation of the assurance and wanted the Government to explain the 
reasons in detail for the delay. They desired that it should be im-
plemented without any further delay. 

SL. No. 43: The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. An extension of time upto the lJOth January, 1976 
had been requested. As the period of exten'Sion was over, the 
Committee wanted to know the present position and the reasons for 
delay in implementation of the assurance. 

The Committee then adjourned to sit again on Wednesday, the 
25th February, 1976. 
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SI. 
No. 

I 

Date and 
Reference 

2 

I. USQ.No. 4100 
dt.19-3-15 by 
Shri Blbhuti 
Mishra. 

2. USO.N.:>.3191 
dt.I3-3-15 by 
ShriA.K. 
Gopalan. 

Text of the Qllestionl 
Debate 

AsSurance given 

3 4 

(Ministry of Communications) 

(a) the number of public (a) to (c): The 
call offices imtalled in required information 

the States ; is being collected. 
(b) the numberofpublic It will be placed on 

call offices out of them the Table of the 
which are meeting House. 
their own expenditure ; 
and 
(c) the number thereof 
running in loss. 

(Ministry of Defence) 

5 

Requests reo-
ceived from 
DPA for ex-
tensionof 
time 

(I) on 1-7-15 
ul?to 12-9-15 
(3) on 11-9-15 
upto 12-12-15 
(3) on 19-1z" 
15 upto 
12-3-16. 

(a) whether Job absorp- (a) to (c) :-The in- Requests re-
tion quota of Scheduled formation is being ceived from 
Castes and Scheduled collected and will be DPA for ex-
Tribes not filled in dur- laid on the Table tension of time 
ing anyone year, the of the House. (I) on 1-8-15 
balance of quota is carried upto 24-10-15 
over to the next yeu and (2) on 24-Il-15 
this holds good for three upto 31-1-76. 
years j 

(b) whether that has been 
turned down by the 
Government in the case 
of Ex-servicemen; and 

(c) if so, the reasoDS 
therefor. 

(MinistrY of Education, Social Welfare and CuitUte) 

3. USQ.No. 1961 
dt.3-3-1S by 
Shri Saltti 
Kumar Sarklr. 

787 L.S.-2. 

(a) Whether some funds 
have been allocated to 
UniVersities for Conduc-
ting scientific research ; 

(b) whether requests 
frOiln Universities have 
been received regarding 
inadequacy of the amo-
unt; and 

(c) the am )unt allocated 
to each University dur-
ing the last three yeus. 

13 

(a), (b) and (c). The Requests 
required information received from 
is being collected DPA for 
and will be wd on extensiQll of 
the Table of the time (1) on 
Sabha in due course. 25-1-15 upto 

3-9-1 S (2) 011 
2.0-10-15 upto 
3-11-15.(3) on 
6-1-16 upto 
15-3-76. 
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4. USQ. No. 3652 <a) the nameS of the 
df. 17-3-75 by me~bers oCCentn] 

<a) to (c): It waS Request re-
i"ter alia stated that ceived frc m 
"State-wise names DPA for e x-Shti M.C. Daga. Social Welfare Board; 
of the institutions tension of 

5. USQ. No. 4545 
dt. 24-3-75 by 
ShriH.N. 
Mukerjee. 

6. USQ.No·7678 
dt. 28-4-75 by 
ShriKushok 
Bakula. 

,. USQ. No. 7740 
dt. 28-4-75 by 
Shri Shankar 
Dayal Singh. 

(b) the nmctions thereof 
IIDd its annual adminis-
trative expenditure ; and 

which were given time Oft 

(c) whether the function 
of Central Social Wel-
fare Board is only to 
give financial assistance 
to the well established 
institutions and if so. 
State-wise names of the 
institutions which were 
given financial aassis!ance 
in 1913-74 indicating 
the amount given to 
each one of them. 

fi1llDcial assistanct by 12-2-76 upto 
the Board in 1973- 15-3-76. 
14 are being obtllined 

(a) whether the Central 
Social Welfare Board 
allocates money to various 
voluntary organisations 
to set up Crafts Centre 
for poor women and for 
the upliftment of the 
children j 

(b) if so, tne names and 
how many organisations 
received the amount in 
1972-73, 1973-74 and 
1974-75; and 

(c) what is the basis of 
sanctioning this amount 
to the voluntary orga-
nisations. 

and wlll be placed 
on the Table of the 
Sabha." 

(a) to (c): It was 
i",er-olia stated 
that details of the 
organiution which 
were provided such 
assistan ce by the 
Central Social Wel-
fare Board during 
the years 1972-13, 
1973-74and 1974-75 

are being collected 
and will be laid on 
the Table of the 
Hous. 

(a) the number of Child (a) ana (b) : The in-
Welfare Centres and formation is being 
Institutions in the coun- collecud lIl'.d will 
try sponsored or linan- be laid on the Ta-
ced by the Central Go- ble of the Sabbs. 
vernment, the UNICEF 
the WHO and other 
international organisa-
tions ; and 

(b) their names and places 
of location. 

(a) the value ofthe books (a) The informa-
purchased so far from tion is hem,. 
various firms, indicating CXl1lec:ted al'd will 
their names as also the be laid on the Ta-
value of books purchased ble of the House. 
from each of them, under 
the Raja Ram Mohan 
Roy Library scheme ; 

Request re-
ceivedfrom 
DPA for ex-
tension of 
time on 
12-2-76 upto 
15-3-76. 

Requests re-
ceived from 
DPA for 
extension of 
time 

(1) on 5-8-75 
upto 31-10-75 
(2) on 14-1-76 
upto 31-1-76. 

Requests re-
ceived from 
DPA for 
extension of 
time (I) on 
22-9-75 upto 

29-II-7S 
(2) on 19-12-75 
upto 29-2-76. 
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(b) whether the selection 
of these boob has been 
made by any selection 
committee and if 80, 
the names of the members 
thereof and the number 
of meetin 8S he Id by it 
during the last two years; 
and 

(c)languase-vrlle number 
of copies of each of the 
books purchased and how 
these books were dis-
tributed. 

4 

•• U.S.Q.No. 7877 (a) whether at the Vice-
dt.28-4-75 by Chancellors mu:t held 

(a) to <c) :-Infor-
mation II being col-
lected ar.d will be 
placed on the Table 
of the Sabha. 

Shri N.K. recentJyat New Delhi, 
Sanghi & Shri it has been )'ointed out 
Ramavatar that the work load of 
Shastri. university teachers is 

inadequate and even in 
some parts it is the lowest 
in the world ; 

9. S.Q. No. 880 dt. 
5-5-75 by Shr i 
Narain Chand 
Parashar. 

(b) whether the meet has 
also opined about the 
university teachers role 
in stUdents unrest that 
is prevailing in the 
universities; and 

(c) if 80, the view. ex-
pressed and the remedial 
measures that Government 
propose to take in the 
matter. 

(a) the names of the Un!- (II) to (d):-The Requests re-
versities which were required information ceived from 
closed partially (lr wholly is being collected DPA for ex-
on account of strikes by and will be laid on tension of 
rl-,c (i) students (li) the Table of the time 
Teachers (iii) other Sabha in due course. (J) on 29-8-75 
Karamcharis during upto 5-JJ-75 
the academic years (2) on J9-J-76 
J972-7~, J 973-74, upto 5-2-76. 
J974-75 alongwith the (Since im-

Dumber of times for plemented 
which they were closed fJitil answer 
each year as also the to U.S.Q.No. 
duration for which they 832 dated 
were closed in each caSe; J9-J-76). 

(b) Whether Government 
or the U.G.C. have 
undertaken any analysis 
of these closures more 
particularly where CIOB-
ures have been frequent; 
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(c) if So, whether any 
solution has been found 
to check this disturbing 
trend; and 

(d) if so, the nature of 
solution. 

U.s.Q. No. 8660 (a) the number of Sans-
dt. 5-5-15 by krit Path shalas and 
Shri Balakrishna Urdu Madras as in the 
VeDkenna Naik. country; and 

(b) the pattern of Central 
assistance to each of 
these. 

4 5 

(a) and (b):-Theo Requests re-
required infotmation celved frem 
is being collected DPA for ex-
and will be placed tensien oftime 
on the Table of the (1) on 24-7-75 
Sabha in due course. upto 30-9-75 

(2) on 30-9-15 
upto 31-3-76. 

(Minist'ry of Energy) 

U.S.Q.No. &946 (a) whether Government 
dt. 1-5-15 by have received any com-
ShrjJaneshwar plaints regarding co-
Misra. rruption prevailing in 

the National Coal De-
velopment Corporation; 

(b) whether the office of 
the Coal Mines Au-
thority is housed in a 
Five Star Hotel; 

(c) whether due to ne-
gligence of the General 
Man ager of Giridih area 
loss amounting to Rs. 20 
lakhs hBS been suffer ed ; 
and 

(d) ifso, the action taken 
by Government in the 
matter. 

(a), (c) and (d) :-The Reque5tsre-
informafon is beinf ceived frem 
collected Bnd wi! DP A for exten-
be lilid on the Tat Ie sion of time 
ofthe House. (1) on 26-12-75 

upto 31-1--76 
(2) on 23-1-16 
upto 29-2-16. 

(Ministry of Finance) 

12. U.S.Q.No.659 
dt. 21-2-75 by 
Shri Hari 
Kishore Singh. 

(8) whether a numbcrof (c) :-It waS inter-
raids wue carried out aUa stated, "infor-
by income-tax cfficials mation frem the 
in the month of June, Ministry of Steel 
74 against steel firms; and Mines as to the 

Requests re-
ceived from 
DPA for ex-
tensicn of 
time (l) on 
3-6-75 upto 
31-1-75(2) on 
2-8-75 upto 
30-9-75(3)on 
20-10-75 upto 
30-II-7S(4) 
on 9-12-75 
upto 31-1-76. 

(b) the particulars theleof, action taken under 
DAme-wise ; and the Iron and Steel. 

(c) administrative action (Control. Order 
tBleen against them by 1956 is being col-
concerned Govern- lected and will be 
mental agencies. laid on the Table 

of the House. 
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13. U.S.Q. No. 713 (a) whether the sugar (a) and (b) :-Iofor~ Panly imple~ 
dt. 2I~2-75 by mill oWners in the mation regarding mtntedfi """ 
ShriMahadeepak country have paid in- the amount of In- satementlaid 
Singh S hakya. come tax due from them COme~tax demand in Lok Sabha 

for the year 1972, 1973 raised and collected on 9-I-~. 

U.S.Q. No. 1591 
dt.:a8-2-75 by 
Shrl Anentrao 
PatH. 

15. U.S.Q. No.1653 
dt.28-2-75 by 
Shri Birender 
Singh Rao. 

aDd 1974 ; and during 197I~ Request re-
72, 1972-73 and1973- ceivcd froID 
74, the amount of DPA for eX-
arrears outstanding tensiOD of time 
as on 31-3-72, 31-3-73 on 9-12-75 
and 31-3-74 against Upto 31-1-76. 

(b) irao, the State-Wise 
particulars thereo f and 
the steps taken by the 
Government to realise 

the income-tax srrears. 

(a) how many foreign 
companies are stiJlhOld-
ing shares as principal 
companies and When 
their full Indianiutian 
is expected; 

(b) how many suchforeijPl 
executives indudmg 
Chairmen and Manag-
ing DirectOrs, are 
likely to relinquish 
their posts and offer 
them to competent 
Indians; and 

(c) Whether there are any 
complaints about any 
companies for flOUting 
the di rcctive of the 
Government of India 
and if so, which 
are those companies. 

\ 

the sugar mill owners 
and die steps taken 
to realise the arrears 
is beiog collected 
Income-tax Com-
missioners charge-
wise and Will be 
laid on the Table 
of the House as 
early as possible. 

(b) and (c) :- The in- Requests re~ 
fonnetion is being cdHd frem 
collected and Will DPA for eX-
be laid on the Table tensicn d 
of the Lot Sabha time (I) on 
to the extent it be- 7-6-75 upto 
comes available. 27-8-75(2)' 

on 29-8-75 
upto 27-II-75 

(3) on 30-12-75 
upto 27-2-76. 

(a) thenumber ofpersons (a), (b) and (c):-In-
arrested dUring the formation is being 
year 1973-74 and from collected and the 
lSt April,74 to 31st same will be laid 00 

Requests re-
cdvedfrom 
DPA for ex-
tenlion of 
time (l)on January, 75 for tax the Table ofthe 

evasion in the country, House. 
State-Wise; 

(b) the valUe of the pro-
perty seized by G0-
vernment belonging to 
the tax evaden; and 

(c) what further steps 
Government propose to 
take in this regard. 

21-8-7S 
upto 30-9-75 

{2>on 21-11-7, 
upto 31-12-7' 
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U.S.Q.No. 1716 
dt. 28-2-75 by 
S hri Charider 
S hetbar Singh. 

18 
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(a) Whether during the 
raids in Gujarat and 
Bihar,from December 

74 to February, 75 a 
number of contraband 
articles worth lakhs 
of rupees and un-
accounted money and 
cash Were fourd; 

(b) if so, the particulars 
of such raids ; 

(c) the action taken against 
guilty persons; 

(d) whether Government 
are aWare that Govern-
ment emPloyees are 
al80 involved in 
smuggling rackets and 
such other deals ; 
and 

(e) ifso, the number of 
Government employees 
arrested so far. 

4 

(a), (b), (e), (11)& (.)-
The informatic8 is 
beinl collected and 
the same will be laid 
011 the Table of the 
House. 

5 

Request re-
ceived from 
DPA for ex-

tension of 
time on 
11-8-75 
upto 30-9-75. 

U.S.Q.No.1755 (a) whethera number of (a), (b) and (c):_ It Requests re-
cit. 28-2-75 by raids Were carried out Was inter-alia stated ceived from 
Shri HariSingh. in Uttar Pradesh and "Information re- DPA for ex-

other parts of the gardlng the raids tension of time 
country by the Bnforce- carried out by the (I)on 30-9-75 
ment Department and Central Bxcise De- upto 31-10-75 
Bxcise Department partment is being (z)on 10-11-75 
during January and collected and the upto 31-12-75. 
February, 1975 ; same Will be laid on 

the Table of the 
(b) if so, the particu- House." 

lars of the raids and 
the unaccounted cash, 
jewellery and other 
articles seilEed during 
these raids; and 

(c) the action taken against 
the guilty persons. 

18. S.Q. No. 344 
dt. 14-3-15-
suplementaty 
by Shri Satpal 
Kapur. 

Arrears of taxes against 
Shareholders of Jay 

Bnl/neering Works. 

In reply to a supple-
mentary by Sh. Sat-
pal Kapur the Mi-
nister of State in 
the Ministryof Fi-
naDce inter-Glia sta-
ted "In respect of 
the other Direc-
tot'S, Shri Pratap 
Bho,i1al, Sh. M.L. 
Khaltan, Shri K.N. 
Mukerlee and Shri 
D.N. Poddar, in-
formation with re-

RequeSt re-
ceived from 

DPA for ex-
tension of 
time OD 
14-1-16 upto 
28-2-76. 



1 

~. 

S.Q. No. 3sa 
dt.14-3-7S-
supplementarY 
by Shri Priya 
RanjanDas 
Munsi. 

S.O. No. 3SZ 
dt. [4-3-15-
supplementary 
by ShriNar-
singh Narain 
Pandey. 
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Casea involving economic 
otfences against Shri 
R.N. Goenka and his 
concerns. 

CaseS involving econo-
mic offences against 
ShriR. N. Goenkaand 
his concerns. 

4 

prd to tax arrear. 
will be collected aDd 
laid oa the Table of 
the House". 

In reply to another 
supplementarY by 
Shri Satpal Kapur 
it was stated "If 
the Hoa. Member 
wants information 
regarding sharehol-
ders having shares 
above Rs. 50.000, 
we shall collect it 
and lay it on the 
Table oftbe House." 

On being pointed out 
by Sh. PriYa Ranjan 
Das Munsi that ac-
cordiDg to his in-
formation that the 
Court required the 
investigation ma-
terial which the Mi-
niStrY of Finance 
was not supplying 
and is delaying the 
proceedings, the 
Minister in reply 
stated, "I shall have 
to ascertain the fact 
whether at any stage 
of the trial the 
court wanted infor-
mation from the 
Ministryof Finan"e 
and the Finance 
~inlstry. was nvt 
iD a poSitIOn to pro-
vide those mate-
rials." 

On being asked by 
Shri Narsingh Na-
rain Pandey as to 
why Shri R. N. 
Goenka was not 
being arrested, the 
Minister stated, "If 
the Hon. Member 
is interested in 
having the infor-
mation, I can give 
the informatioD, 
but at. present it is 
not With me. 

5 

41. USQ. No. 3316 (a) the names of the per- (4) to (c) :-It was 
dt.t4-3-15 by SoDS Whose lockers Inur-alia stated, 

Requests 
received from 
DPA for ex-Sardar Swaran were searched at "Information an res-
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Singh Sothi 
and Shri Iyo-
tirmoy Bosu. 

20 
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Calcutta during the 3rd 
week of February. 1975; 

(b) the value of Jewe-
llerY, aold an dia-
monds found as a result 
thereof; and 

(c) what action Govern-
m~t propose to take 
against the persons 
involved. 

U.S.Q. No. 3358 
dt. 14-3-75 by 
Shri S.N. Misra. 

(a) whether it has come 
to the notice of Go-
verDment that a large 
number of officials of 
public undertakings 
have been Visiting fo-
reign countries ; 

U.S.Q. No. 3464 
dt. 14-3-15 by 
ShriP. G. 
Mavalankar. 

(b) if so, the nameS of 
such officials who went 
abroad during the last 
three yearS, year-wise ; 

(c) the foreign exchange 
involved in each cale: 
and 

(d) the objects of their 
visits. 

(a) whether any searches 
were made by IncQllle-
tax/customs officials at 
the residential and 
business premises of 
individuals in Ahme-
dabad and other partS 
of Gujarat between 
November I, 1974 and 
February z8, 1975 ; 

(b) if so, the full details 
thereof; 

(c) further Steps taken in 
such caseS where sear-
ches were made ear-
lier ; 

(d) whether Some cases 
were found Dot guilty 
of any offences; aad 

(e) if so, their names 
and other details and 
whether the said in-
nocent cases were 
published or notified to 
the public. 

4 

pect of searches 
carried out by the 

Custom and Gold 
Control authorities 
during the 3rd week 
of FebruarY, 1975 
is being collected 
and will be laid on 
the Table of the 
HOWie." 

(a) to (d) : The in-
formaticn is hiDg 
collected and would 
be laid on the Table 
of the House. 

(4) to (,) : The in-
formation is being 
collected and will 
be laid on the Table 
of the House. 

5 

tension ohime 
(a) on J4-7-75 
upto 31-7-75 

(z) on 12-9-75 
upto 30-9-75 

(3) on 18-10-7S 
upto 30-II-75 

(4) oD 9-12-75 
upto 31-12-75 

(5) on 14-1-76 
upto 31-J-76. 

Request !l'e-
ceived fre·m 
DPA for ex-

tension of 
time on 
29-1-75 upto 
30-9-75. 

Request re-
ceived from 
DPA for ex .. 
tension of 
time on 
21-8-75 upto 
30-9-75· 



USQ. No. 4401 
dt. 21-3-75 by 
Shri Sat Pal 
Kapur. 

USQ. No. 4402 
dt.21-3-75 by 
Shri Sat Pal 
Kapur. 
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(a) the nameS of direc-
torsofM/s Bush India 
Limited and the out-
standing liabilities 
against them under in-
come-tax, wealth tax, 
excise duty and cor-
poration tax and the 
action taken to realise 
the Same; 

(a) ttl (c) : Informa-
tion is being coUeet-
ed and will be laid 
on the Table of the 
House. 

Requests re-

(b) whether any CBI en-
quirY was eVer conduc-
ted arainat them 01' 
any such enquirY is 
pending against them 
at present and if so. 
the particulars thereof; 
and 

(c) whether any raids 
were conducted at the 
residence of the direc-
torS or at the premises 
of the company and if 
so, the particulars 
thereof and the details 
of the documents and 
goods seized during the 
raids. 

Ca) the name of directors 
of Mis English Elec-
tric Company Limited 
and the outstanding 
liabilities against them 
under income-tax, 
wealth tax, excise duty 
and corporation tax 
and the action taken 
to realise the same ; 

(b) whether any CBI 
enquirY waS ever con-
ducted against them 
or any auch enquiry is 
pending against them 
at present. if so, the 
particulars thereof! and 

(c) whether any raids 
were conducted at 
the residence of the 
directors or the pre-
mises of the company 
and if so, the particu-
lars thereof and the 
details of documents 
and goods seized dur-
ing the raids. 

(a) to (c): Informa-
tion is being co-
llected and will be 
laid on the Table of 
the House. 

ceived from 
DPA for ex-
tension of time 
(I) on aI-8-1S 

upto 30-9-75 
(a) on I -U-7S 
uPtO:31-12-7S· 

Request re-
ceived from 
DPA for ex-
tension of 
time on 
20-10-75 upto 
30-I1-75. 
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26. SQ. No. 610 dt. 
11-4-75 by 
Shrl Sat Pal 
Kapur. 

(a) the names of Direc-
tors and person.s! 

companies who have 
invested a capital of 
Rs. 10,000 or more in 
MIs. Jay Engineering 
Works Ltd. and against 
whom lITt'ears of in-
come-tax, wealth-
tax, excise duty and 
corporation tax are 
outstanding; 

27· USQ. No. 5877 
dt. U-!;Z!a~ ShriS 

28. 

Solanld. 

USQ. No. 5936 
dt. 1I-4-7S by 
Shri H. K. L. 
Bhagat. 

(b) the amount so out-
standing and since 
when outstanding; 

(c) the action taken or 
proposed to be taken 
to recover the same; 
and 

(d) the reasons for delay 
in realising tbe tax 
dues. 

(a) whether Coca Cola 
Export Corporation 
has been resorting to 
over-invoicing in ex-
ports in order to earn 
higher importation re-
plenishment licences 
during the last three 
years; 

(b) whether it ire sorts 
to under-in voicing in 
the matter of imports 
of concentrate and i8 
indulging in evasion of 
import duties; and 

(c) whether the Minis-
try has received num-
ber of complaints 
against Coca Cola Ex-
port Corporation in 
this matter and still 
it has not recom-
mended penal action 
under I(DR) Act and 
Customs Act againat 
this firm. 

(a) whether any of the 
shareholde rs ldirectora of 
the India Carbon Ltd. 
Were arrested on char-

4 

(a) to (d). It was 
int".. alia state d 
that as indic;ttd in 
reply to supple men-
taries to the Ho-
nourable Member's 
earlier Starred 
Question No. 344 
in regard to the 
same company re-
plied in the House 
on 14-3-75, the 
requisite infor-

mation regarding 
shareholders having 
shares above Rs. 
50,000 is being 
collected and the 
same will be laid 
on the Ta ble ofthe 
House as soon 
as possible. Infor-
mation regarding 
the Directors of 
the Company is 
also beinl collec-
ted and wdl be laid 
on the Tahle of the 
House. 

5 

Partly imple-
mented vide 
statemcr.t lllid 
in Lok Sabha 
on 9-1-76. 
Request re-
ceiv(d from 
DPA for 
extension 
time on 
22-1-76 upto 
28-2-76. 

(0) to (c). Informs- Requests re-
tion is beinl co]- ceived from 
lected and WlJJ be DPA for 
laid on the Table of extension of 
the House. time (I) on 

1-9-75 upto 
15-9-75 (2) 
on 30-9-75 
ul?to 15-10-75 
(3) on 

27-10-75 
upto 15-11-75 
(4) on 
1-12-75 upto 
15-12-75. 

(a) to (c). The Requests re-
infollnation is beir.~ ccivtd fUlm 
collected and will DPA for 
be laid on the extension of 

-----------------------------------~,--
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gea of smugglin,j 

(b) if so. the name8 of 
such persons ; and 

(c) the nature of charaes 
and the incriminating 
articles received from 
them. 

USQ. No. 603' <a> the names of direc-
dt. u-4-75 br tors of MIs. Mohindra 
Shri Sat Pa and Mohindra Ltd., 
Kapur. and the I'amount of 

income-tax, wealth-tax, 
excise duy and corpo-
ration tax outstanding 
against each of them 
and the action taken 
to realise the same; 

(b) whether any CBI 
enquiry was ever con-
ducted against them 
of any such enquiry is 
pending against them 
and if so, the parti-
culars thereof; and 

(c) whether any raids 
were conducted at the 
re.idence ofthe direc-

tors or at the premises 
of the company and if 
80, the particulars 
thereof and the de-
tails of the documents 
and aoods seized dur-
ing tlie raids. 

Table oftbe House 
a8 soon a8 possible. 

<a> Information re-
gardin&1ncome Tn 
and Wealth Tax 
outstanding against 
the Directors of 
the Company was 
furnished. The re-
mainin, infonna-
tioa is being col-
lected and will be 
laid on the Table 
of the House. 

(c) No. raid by In-
come-tax authori-
ties was conduct-
ed at the residence 
of the Direccora 
S/Shri Keab ab 
Mahindra, Harish 
Mahindra, H. S. Ma-
lik, Suresh Mahin-
dra, Devji Ratancy, 
K.V. Sardesai, 
H.V.R. Iyengar 
and Yogindra N. 
Mafatla! or at the 
premises of the 
company. Remain-
i~ information ia 
bema collected and 
will be laid on the 
Ta bleof the House. 

, 
time (I> on 

:as-7-75 upto 
31-8-75 (2) 

on 29-8-75 
upto 31-10-75 

(3) on 4-2-76 
upto 31-3-76. 

USQ. No. 6036 
dt. 11-4-75 by 
Shri Sat Pal 
Kapur. 

<a) the names of the di- (a): Information is Request received 
rectorS of MIs. German being colleced and from 
Remedies Ltd. and will be laid on the DPA for 
the amount of income- Table of the extension of 
tax, wealth tax, excise House. . time on 
duty and Corporation 2O-10-15upto 
tax outstanding against 31-10-15. 
each of them and the 
action taken to realise 
the same j 
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31. SQ. No. 700 dt. 
IB-4-7S-sup-
plementary by 
Shri Jagannath 
Rao Joshi. 

SQ. No. 700 dt. 
IB-4-7S-suP-
pJementary by 
Shri mdrajit 
Gupta. 

3 

(b) whether any CDI 
enqiury was ever con-
ducted againSt t~em <!r 
any such enqUJry IS 
pending against them 
and if so, the parti-
cular s there"f ; and 

(c) whether any raids 
were conducted at the 
residence of the di-
rectorS or at the pre-
mises of the company 
an:! if so, the parti-
culars thereof; and 
the details of the 
documents and goods 
seized dUrin, the 
raids. 

Assets of 30 Industrial 
BUSiness Houses. 

Assets of 30 In:lu~trial 
Business Houses-
cases of economic off-
ences. 

(c) Information is 
being collected and 
will be laid oD the 
Table of the House. 

Referring to the 
statement laid in 
reply to parts (a) 
& (b) of the Ques-
tion indicating that 
Tata ~d 20, Birla 
48, Mafat1a1 14 
undertakings. the 
hon'ble Member 
suggested that the 
information with 
regard to those 
against wh(lm any 
sort of cases of 
economic oiIcnces 
are pending could 
also have been 
given. The 
Hon'ble Speaker 
directed the Minis-
ter that the infor-
mation should be 
collected and laid 
on the Table of 
the House. 

Referring to the sta-
tement laid in 
reply to the ques-
tion Shri Indrajit 
Gupta stated that 
although 30 names 
are listed here 
under the heading 
of groups, there 
are atleasttwo caseS 
according to this 
statement No. 14 
-Indian Alumi-
nium and No. 
:u-Hindustan Le-
ver, where the 

s 

Request re-
ceived from 

DPA for 
extc:nsion of 
time (1) on 
12-12-75 upto 
31-J-76. (2) 
on 30-1-76 
upto 31-3-76. 

Request re-
ceived from 
DPA for 
extension of 
time on 
23-6-7S upto 
30-II-7S. 
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34. 

USQ. No. 6690 
18-4-7S by 
Shri Murasoli 
Maran. 

U. S. Q. No. 
6753 dated 
18-4-75 byShri 
Bhogelldra Tha 

23 
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(a) whether political 
parties represented in 
Parliament are aS8essed 
to Income-tax in 
respect of the follow-
ing receipts :-

(i) subscription from 
members; 

(ii) donations collected 
from the public ; 

(iii) election-fund col-
lection from the 
public and its mem-
bers ; 

(b) the details of the 
principle Or method 
adopted to asSeSS 
the above; and 

(c) the details of the 
asseSSment made in 
respect of the political 
parties repr( sented in 

Parliament for 1971-72, 
1912-73 and 1913-74. 

Referring to the reply 
given to Unstarrcd 
Question NO.762 dated 
21-2' 75 regarding anti-
slDuggling operations 
and asking what are the 
details with regard to 
the total seizure of 
slI'ugg1cd goed, and 
arrest of smugglers. 
State-wise ~ince No-
vember. 1974. 

4 

number of under-
takings is only 
one eacb. These 
are not hOUfeS in 
that Sense like 
the otherS. At 
least in re~pc:ct of 
these two, why 
could they not 
give the informa-
tion that is 
required. The 
Honourable Spea-
ker directed the 
MinistC1' to collect 
the information. 

Informaticn relating 
to aSSes~ment of 
political partieS Is 
being collected and 
will be laid on the 
Table of the House 
as early as possible. 

The Information is 
beln It collecl( d Bnd 

will be laid on the 
Table (If I be Sabha 
as soon as possible. 

5 

Roq,uest fe-
CCIVed frem 

DPA for 
extensioD of 
time (I) on 
4-1-75 upto 
16-9-15., (2) 
on 10-9-75. 
upto 31-10-75, 

(3) OIl13-II-7' 
upto 15-12-75 
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35. U.S.Q. No.6814 
dated 18-4-75 
by ShriHukam 
C,band Kachwai. 

(a) the"amount of In-
come-tax and eXCIse 
duty paid by the di rec-
tors aDd share-holders 
of SUper Sonic Plutic 
(Pvt.) Ltd.., S hrl Plas-
tic Industties, 15- 16 
Sheelnath Call'p, Shri 
Plastic Industries (near 
highway pe~rol pump) 
Rau, Indore (M.P.), 
T.1. Industries, I'oOJ'la, 
T.1. Industries, Bom-
bay dUring 1972-73. 
1973-74 and 1974-75 
(uoto March) and the 
amount outStanding 
now; 

(r) Information is 
bein, collected and 
will be laid on the 
Table ofthe HOUle. 

Request re-
ceived Crom 
DPA for 
CYteDljOp of 
time on 

27-10-75 upto-
31- 12-75. 

(b) the Dames oC the 
directors and share-
hOlders holdin, 
shares of these indus-
triesand the number of 
shares held by each oC 
then. j and 

(e) whetherlargeamounts 
are shown in the regis-
ters by the management 
of these industries as 
payments to the wor-
kers. iC so, whether G0-
vernment will enquire 
into all these facts .. 

U.s.Q. No. 7643 (a) the number of persons (a) to (t/). Informa- Request re-
dated 2S-4-75 who have beenprosecuted/ tion is being coll- cdved from 
by Shri Narain convicted for economic eeted and Will be DPA for 
Chand Paras bar offences during the last laid on the Tahle of extfnsicn ct 

three financial years; the House. time cn 12-2-
76 Upto 31-3-

(6) whether Govern ment 
have tllken any preven-
tive meaSUres in this 
regard; 

(c) if 8,). what are the 
ateps taken, and 

(d)\\hether ade"uatepub-
licity i~ given to the 
various steps taken aa 
also to highlight the 
Dunishmcl1ts awarded 
to those found guilty 
of the cornmissiol' of 
these crimes. 

1976. 
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U.s.Q. No. 8404 
dated 2-'-75 
byShriSatPal 
Kapur. 

38. U.S.O.No·9313 
dated 9-5-75 
byShri Samar 
Guha. 

39· u.s.Q. NO.9381 
dated 9-5-75 
by Shrl O. C. 
Dixit. 

3 

(a) Whether aDY of the 
Dir~tor8 of Ba8t Iadia 
KotelaLimitedhasbeen 
arret ted on smuggling 
charges; 

34 

(a) to (,) I In-
formation is beinlt 
collected and will 
be laid on the Table 
of the House as 
soon as possible. 

(b) Whether any raids Were 
condUCted on their 
premises; 

(c) the particulars thereof 
and the documents and 
goods recovered as a 
result of these raids; 

(d) the total amount of 
Income-tax, Wealth-tax, 
Excise duty and Corpor-
ation tax outstanding 
against each of them for 
thelast three yeara, and 

(e) the particular efforts 
made to realise the tax 
dues and further stet's 
proposed to be taken In 
the matter. 

(a) whether aJ)ti- smu,g-
lin, drives are C"l10-
nUlng; 

(b) ifso, latest facts about 
goods, currencies and 
other valuables seized 
and persons arrested 
during this drive upto 
30th i\pril, 1975 ; 

(c) whether gold and 
jewellery have been 
seized from the secret 
treasuries of former 
princes; 

(:I) ifso,factsthereaboutj 
and 

(e) latest figures about 
numbel of caScs insti-
tuted against smualera 
and men arrested in 
connection withamugg-

ling activities. 

(a) whether the Income-
tax and the CU8toms 
departments have re-
cently detected some 
unauthorised deals in 
Madhya Pradesh; 

(b) Information is be-
ing collected an d 
will be laid on the 
Table ('fthe House; 

(c) & Cd) : It was 
jnur-alia stated, 
"Reprding the 
seizures effected. 
if any. from the 
secre t treasun es of 
other former princes 
information is being 
collected and will 
be laid on the Table 
of the HOUse". 

(e) Information is 
being collected and 
will be laid on the 
Table ofthe Houae. 

(0) til (d): It was 
,nur-alw stated. 
"Information in res-
pect of detections, 
seizures etc. made 
bv the Customs 
authorides is being 

Request re-
ceived from 
DPAfor ext-
ension of time 
on 12-2-76 
Upto 28-2-76. 

Request re-
ceIved from 

DPA for ex-
tension of time 
on 19--II-7S 
upto 31-12-75. 

Request re-
ceived from 
DPA for ex-
tension of 
time~ 
20-10-7S UptO 
;10-11-75· 
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U.S.O. No. 9412 
clatea 9-5-7<; 
byShriSatPal 
Kapc. 

28 

3 

(') Whether huge amount 
of black money has been 
seized in the raids con-
dUCted by them; 

(c) if so, the facts in this 
regard; and 

(tI) the acti on taken by 
Government against 
the culprits. 

(a) whether any of the 
Directors of Goa Car-
bon Ltd. has been arres-
ted on smuggling 
charge; 

(b) whether any raidswere 
conducted on thei r 
premises; 

(.:) the particulars thereof 
and the documents and 
goods recovered as a 
result thereof; 

(tI) the total amoun t of 
various taxes, i.e. In-, 
come-tax, Wealth-tax, 
Excise Duty, Corpora-
tion Tax outstanding 
against each of them 
for last three years; 
and 

(e) the particular efforts 
made to realise the tax 
dues and further steps 
proposed to be taken in 
the maner. 

4 

collecttd and will be 
laid on the Table of 
the House." 

(a) to (e) I In-
formation is being 
collected and will be 
laid on the Table of 
the House. 

5 

Partly imple-
mented vide 
statement laid 
in LokSabha 
on 9-1-76. 

(MINISTRY OF HEALTH ANDPAMILY PLANNING) 

41. U.S.O. No. 1459 (a) the number of spur- (a) to (tI) I Partly imple-
dated 27-2-75 ious drugs detected in The informaton is m(nted fJide 
by Shri Sat Pal various parts of the being collected and statementiaid 
Kapur. country during the will be laid on the in Lok Sabha 

calendar year 1974 'fable of the Sabha on 9-1-76. 
as BOon as received. 

(b) the brand nl'mes of 
products which Were 
copied by the spurious 
drug manufacturers; 

(c) Whether the said spu-
rious drug manufactu-
rers have since beeD de-
tectedandapprehendedj 
and 

Request re-
ceived from 
DPA for ex-
tension of 
time on 
26-11-75 upto 
27-2-76. 
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(4) the action taken or 
proposed to be taken 
against them. 

U.S.Q. No. IS2.6J (a) whetherthe pay scales 
d lt~d ~ 7-Z-75 r~comn!rded br the 
byShriRljd!o ThirdP.lY C~m.n'Slion 
Sinah. have b!en hnplem'!nted 

in respect of phuml-
cists ; 

H· 11.S.Q. No. S773 
dated I ) '4-15 
oy Shri Rana 
B.lha1ur Singh. 

(b) if 80, the pay scales 
and span of ed pay 
scale In terms of years; 

(c) the number of phar-
macists stagnatilll at 
the maximum andthe 
number likely to be 
stagnated at the 
maximum in the next 
two years; and 

(d) the number of phar-
macists who have com-
pleted 10 to 2.0 years 
of service and number 
who have completed 5 
to 10 years of service. 

(a) w'lether many suteS 
are thinking of Stopp-
in! the pracdce of pay-
ing n In-practising 
allowance to their 
doctors; 

(b) if so, the reaction of 
Government in this re-
gard; and 

(~) whether the stoppage 
of such allowances shall 
depdve the baokward 
regions of such states 
from getting the services 
of experienced doctors. 

4 5 

(a) to (4) : The Requests re-
required informs- ceived from 
don is beins collec- DPA for 
ted and will be laid extension of 
on the Table of the time (I) on 
Sabba. 2.3-5-75 uptO 

(a). to (c) : 
The information is 

being collected and 
will be laid on the 
Table of the House 
in due course. 

2.7-8-75. 
(2) on 
29-8-75 upto 
27-11-75. 
(3) on lo0-II-
75 upto 

2.7-2-76. 

Partly imple-
mented ""'-
Statemellt laid 
in Lot Sabha 
on 9-1-1976. 
Request re-
ceived &om 
DPA for 
extension of 
time oD 
9-12-15 upto 
10-1-76. 

(MINISTRY OF HoME AFFAIRS) 

1I. 11. S .Q. No. n68 
date 1 5'3-15 
by Shri Bnog-
en ira Jha. 

187 LS.-3. 

(a) W:lIt actions have 
be:n, orare g')ingto be 
taken against houding 
bLack-marketOlg,smug-
gling, adulteration, 
uSUrY and other eco-
nomic offences and to 
what effect S tatewise; 
and 

(a) G"d (b) : The Pmly imple-
Ministry are colJeo. meated fJltk 
ting the relevant statement laid 
data from all State in Lok Sabha 
Government, _ all oD 9th Janu-
MiJ1istries concerned lII'y, 1916. 

Req.uest re-
oclved from 
DPA for 
extenSion of .. ' 
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4S u.s.a. No. 3068 
dated' 1a-3-7S 
by Shri s.ntar 
Gulla. 

46 u.s.a. No. 3940 
dated 19-3-75 
by San,ashri 
C. K. Chandra-
ppan. Sci 
Kumar Sarkar, 
G. Y.KrishDan 
and Vijay P,I 
Singh. 

30 

3 

(b) what is the total num-
ber of persons attested 
for ecunomic offences 
under the various Acts 
dealing with economic 
offences and proceeded 
ag,inst U/S 1I0 Cr. 
P.C. (as amended), 
State-wise for such 
economic offences dur-
ing the last one year. 

(a) whether Govetnment (b). tD (,):-
have maintained records Inf~matMJn is being 
or undertaken study of collected and will 
the incidents of atroci- be laid on the Table 
ties committed on the of the House. 
Harijans and the Tlibal 
Communities oUndia; 

(b) if so, the State-wise 
break-up of such inci-
dents occurred in the 
years 1972-74; 

(c) the DJplres of perSons 
killed, mjured and the 
properties lost; 

(d) whether GoverDment 
have paid compensation 
fos: loss of life and Pro-
perties in case of such 
inci~ents; 

(.) if so, the total amount 
paid so far ; and 

(j) the concrete steps 
taken or proposed by 
the Government to 
firmly deal with such 
incidents of violence 
committed on the Hari-
jansand the Tribal com-
munities of India. 

time on 
U-J-76upto 
29-2-76. 

Partly imple-
mented t'id, 
Statement 
laid in Loll 
Sabha 011 
9-1-76. 
Request re-
ceived from 
DPA fOl' ex-
tension of 
time on 
19-1-76 Upto 
29-2-76. 

(a) whether the attention 
of Government has 
been dTawn to the newS 
that a sixteen year old 
prettY Harijan lit I was 
seduced and later 
auctiLned to a Thakur 
inChattisgarh, Madhya 
Pradesh, by traffickel's 
in women; 

(a). to (el: Partly imple-
Facts are hmg aseer- mentedB tid, 
tained frem the Stat(mfnt~ laid 

(b) whether the attention 
of Government has also 

State Govttnments in L( k ~ a1 ha 
concerned. cn 9-1-76. 

Request re-
ceived from 
DPA COl' 
extenSion of 
time oil 
19-J-76 Upto 
31- 1-76. 
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been drawn to cruel 
atrocities p~rlted 
on Harijans in Rajas-
than and Karnataka; 
and 

.5 

41 l{,'!j. No. 5523 
9-4-15 

byShriN. K. 
SangJli. 

(c) if so, the factS thereof. 
(a) whether the menace 

of unlicensed arms and 
their use by anti-social 
elements in the border 
di~tricts of the coUDtry 
both East and West, 
"a.~ assumed serious 
proportions; 

(d) : It was inter-alia 
stated that informa-
tion in ngard to 
1974 is being collec-
ted frl'm d",e (X"n-
cerned authorities 
and will be placed 
on the Table of the 
House on receipt. 

Requeats lI'e-
ceivcd fTc m 
DPA f("T 

extemicn (f 
time (1) on 
4-7-75 upto 
2-9-75 (2) cD 
12-9-75 upto 
2-JI-75 (3) 
on 10-12-75 
upto 5-1-76 
(4) oDI4-1-16 
upto 3-2-76. 

48 Dated 15-4-15 • 

49 Dated 15-4-75 . 

(b) whether Some foreig-
nerS were apprehended 
cart7iD& such unlicensed 
arms into India from 
Pakistan and no action 
as yet has been taken 
against them; 

<c) whether such arms are 
finding their way in the 
students UDions of dift'-
rent universities in the 
country; and 

(d) if so. the quantum 
of unauthorised armS 
seized during 1973 
and J974 and steps 
beiDg taken to curb this 
menace. 

Ceiling Attention-Re-
ported burning of 
houses of Harijans lind 
murder of their children 
in Navada, Bihar. 

Calling Attention- Re-
ported burDiDg of 
houses of HarilaDS and 
murder of thelr child-
ren in Navada. Bihar. 

On a point raised by 
Shri Shankar Dayal 
Singh, the Dy. Mi-
niSter of Heme 
Aft'airs refened to 
the news item tlIat 
baa ap,pearcd in 
the'IxKban Nation' 
dated 10-4-15 and 
inter al; a stated 

that "I do not have 
the information sta-
tiDg that there Were 
deaths of 3 chlldren 
also. But we Will 
make further enqui-
I'ies and supply itto 
the han. member." 

On a point raised by 
Sh. Shankar Deyal 
Singh, the Hon. 
Dy. Minister of 
Home Mairs sta-
ted that we would 
certainly bring the 
incidents referred 
to in Nav Sharat 
Times and Arya-

Requests re-
ceived from 
DPA fOl' 
extensi£'n of 
time (I) 
aD 5-8-15 
upto 15-10-75 
(2) on 13-11-
75 upto 

31-12-75. 

Requests !re-
ceived from 
DPA fOl' 
extension of 
time (1) on 
5-&-75 upto 
IS-IO-75 (3) 
OD 13-JJ-1! 

upto 31-12-15. 
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varta to the notice 
of the BiharC7overn-
ment and let the 
information from 
them. Further in-
formation will be 
secured from 
Bihar C70vernment 
and will be intima-
ted to the Member 
about relief and 
other matterS con-
nected with this 
incident. 

CaUing Attention-Re 
POtted bUrning of houses 
of Har ijans anit murder 
of their chlldreb in 
Navada, Bihar. 

Referring to the ob-
servations made by 
Shr Chandra Shai-

lani and Shri A. B. 
Vajpayee, the Dy. 
MiniSter ;ntlr-a/ia 
Stated that .. A s 
I have already said, 
we have no informa-
tion about the inten-
tional atrocities 
c,)mmitted in the 
Harijans in Navada 
District as reported 
to us by the Bihar 
Government. We 
will certainly get 
more information 
on the points raised 
by the hOD. Mem-
bers and the newS 

item appeared in 
the Nav Bharat 
Times and Arya-
varta." 

51 S.Q. NO.1S:a dt. 
:a3-4-15 by Shri 
Hcmendra 
Singh Banera 
and Shri Iahwar 
Chaudhary. 

(a) the per day PM capita 
aVerage expenditure 
incurred 80 far on the 
persons lodged in jails 
on Imugglinl charges; 

(b) the per day 'PI'" capita 
averqe jail expenditure 
incurred ao far on the 
persons lodged in jails 
in connection with the 
J. P. movement ; 

(a) to (d) :- Infor-
mation is being 
colJectedand will be 
laid on the Table 
of the House. 

(c) whether these averapa 
differ with each other 
and if 80, to what extent 
and tne reason there-
for; and 

(d) the number of per sons, 
amona the person. 

Requests re-
ceived from 
DPA for 
extension of 
time. 

(1). on 11-8-75 
upto 30-9-75 
(2) on 24-10-75 
upto 8-u-1S 
(3) on 24-11-75 
upto 31-13-75 
(4) on 6-1-76 
upto 31-1-'16. 
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arrested on smualing 
charges, kept ill Class 
'A', c1all 'B', class 'C, 
and in special class. 

4 

52 U.S.O. No. 8 roo 
dated 30-4·" 
by Shri Sit 
Pal Kapur. 

(a) the particulars of ex-
plosives found dUrWg 
the )'CIlr 1974in various 
part. of the country; 
and 

(a) and (6): 
The information is 
being collecttd 
from the State Go. 
vernments and it 
would be laid on the 
Table of the Houst' 
on receipt. 

ReCluelta rec-. 
ei vecs (rom 
DPA for 
extension 01 
tune (I) on 
1-&'75 upto 
24-~7S· (6) the numbers and 

names of persons arr· 
e.tedin this connection 
and the action taken 
apinst them in each 
case. 

(MINISTi.Y OF INDUSTRY AND CML SUPPLmS) 

(2) on 26.~75 
upto 22-11-75 

(3) on 1-1200" 
UPto 2r·I.76 

(4) on 2&'1·76 
upto 20-2-76. 

'9 U.S.O. No. 8212 
dated 30-4-75 
by Shri K. 
Lakkappa. 

(a) the particulars of (6) The informa- Partly imple_ 
various tyre and cement don is heiDg collee- mented •• 
producing firmsin the ted and will be laid statement laid 
country at present; and on the Table of the in Lot Sabha 

House. on ~I-76. 
(6) the total amount of 

profits earned by each 
one of them during 
1972-73, 1973-74 and 
1974-75· 

(MINISTRY OF LABOUR) 
54 Short Notice Mining accident near On a poin.t raiard by 

Question No.:& Mae! Colliery in Karan- the Membu the 
dated 6-3-75 purl CoalField. Minister inter-Dlia 
Supp'lementary atated that 8S to how 
by 8hri S. M. many persona had 
Banerjee. boen working ,who 

were the persona, 
who were worJdng 
and who actually 
died. how many 
dead bodies had 
been removed by 
them is still not 
known. The police 
are still in vestiget. 
ing. Ifanyinform-
tion i8 provided. I 
would consider it 
to be my privilege, 
honour and duty to 
come before the 
House and inform 
the HOUle about it. 

RC9uutF re-
ceIved from 
DPA for 
extension of 
time. 
(1) on 8-7-75 
upto fi.9-75. 

(2) on 5-r-76 
upto 6.3-76. 
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SS Short Notice 
Question NO.2 
dated 6-3-75-
Supplementary 
by Shri Nar-
linsh Narain 
Pandey. 

Mining accident Dear 
Mael Colliery in Karan-
pura Coal Pie Id. 

Referring to the 
Statement of the 
Minister given in 
reply to Short 
Notice Question No. 
2, Shri Narsinah 
Narain Pandey 
brouaht to the 
Notice another 
accident that took 
place in Hi.alan on 
1st March, anden-
quired whether the 
State (;overnDlent 
had fumished any 
information to the 
Central (;overn-
ment about these 
illegal Dlinings and, 
whit preventive 
measures have 10 

far been taken to 
prevent such iIIepl 
mining •• The MiDia-
ter intlr-tl1ia stated, 
"If the hon. mem-
ber had given some 
indicadon to me in 
tbe morning, I 
would have come 
with BODle Informa-
tion about the other 
incident also. As 
soon aa I go back, I 
will find out If anr. 
information lsavai -
able and ~.8 it on 
to him if It is avail-
able. With regard 
toiUelllminingtbe 
Director GeneraJof 
.Mine. Sefety in 
formed the State 
(;overn_nt aDd 
halllso drawn the 
attention of the 
ooncerned Minis-
tries. Labour Mi-
nistryl. not directly 
concerned with il-
legal mining. On a 
report dIIted lOth 
September, 74 (rom 
the Director 
GerlCral of Mine. 
Safety about un-
authOrised and il-
Ie gal mining on • 
lafJe .cale that wa. 
lOIn, on in cWl'e-
rent areas, the mat-
ter wa. brousht to 

Request re-
ceived from 
DPA for 
extension of 
time on 

21-10-7S upto 
6-12-75· 



35 

1 2 3 4 

the notice of the 
Department of Coal 
on 15-10-74. The 
Department was re-
minded subsequen-
tly on 10-12-74. 
10-1-75 and 22-2-". 
We have been re-
mindinl the con-
cerned authorities 
and the State G0-
vernment was 
asked to look into 
the matter. ICany 
information is avail-
able I will supply 
it to the hon. mem-
ber." 

, 

~6 U.S.Q. No.6567 Steps taken to make 
dated 17-4-7' J payment of the in-
b,. Shri P. creased linkase dear-

Information ia bein. 
collectecl. 

Rcquntl re-
ceiVed from 
DPA for 
extension of 
time. 

Venbta- nell aUowance that had 
slibbalah. become due to the news-

'7 U.S.Q. No. 9202 
dated 8-5-75 
bySardar 
Swuan Singh 
Sokhi. 

paper employees, (1) on aX-7-75 
upto 31-8-75 
(a)~ 16-9-7, 
upto 31-10-7' 

(3) on 12-U-
?Supto 
3O-u-751 

(4) on 1-12-75 
upto 3 1-12-7'. 

(a) whether about (a) 10 (c) :- Requeats re-
30,oooCoaIMinera who Information is beinl ceived from 
have b~en thrown out collected and will be DPA for 
of jobs by the Mine plaoed on the Table extension of 
owner. in Hazaribash Of the Lok Sabha. time. 
matt. due tono fault of (I) on 1-9-75 
,thelraare facin, starva- upro 8-u-75. 
don; (2) on 21-1-'76 

(6) whether Government 
would force the Mine 
ownen to compensate 
for the idle period. till 
they improved the 
lafety mealurea in their 
coal minea. or provide 
with some alternadve 
arr&nFment 10 that 
they lniibt not revolt. 
in the present di.turb-
in, situation of Bihar j 
and 

(c) what other suitable 
,tepa Government pro-
pose to tate in the 
lUtter. 

upto 8-2-76. 
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(MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS) 

S8 S.Q. No. 108 (D) whether Central Go- (b) and (c):- Partly imple-
dated 2,-2.." vel1'.ment have issued Infol mation is lxir g mute d ,,>id, 
by Shri Gaja- ary directiors to the coUcctrd frem the stat( mnTleid 
dhar Maihlatld State Governments State Goverrmer.ts in Lot Sabha 
Shri l M. S. for providing free Ie gal on 5-2-76. 
Purty. &idto the people of Request re-

s, U.S.Q. No. 475' 
dated 2S-3-7S 
"'SI1IIBl~ 
ckr Slnah 1\10. 

60 USQ. No. 5438 
dared 8-4-7S 
by Shri S han-
Dr Rao Savant. 

61 USQ. No. 5472 
dated 8-4-7, 
byShri1your-
moyBosu. 

Scheduled Castel and ceived from 
Scheduled Tribes; DPA on 

(b) whether aome Statu 
have also decided to 
appoint Lepl Advisers 
in all the districts; and 

(&) jf 80, the names of 
such States. 

(a) the names of 1udge. 
of Supreme Court &n.d 
Hiah Courts of the 
country who have. been 
appointed in various 
capacities after retire-
ment during the last 
three yean, year-wile; 
and 

(6) the period of employ-
ment in each case. 

(a) the particulars of 
companies which have 
gone in toliquidaticn 
during 1972-73· 1973-
74 and 1974-75; 

(b) companies in respect 
at whose Boards of 
Director s action Was 
tak'!n for mi1manage-
mentdurlna these yean 
and 

(c) what h the nature of 
action taken in each 
case and the result 
thereof. 

(a) total number of 
merger and take-over of 
companies during the 
Jast three years; and 

(b) 8al ent features of 
each! merger Btld take-
over during this peri cd. 

(a) and (6):_ 
The information is 

bem, collected and 
will be laid on the 
TeJe of the House. 

1-12-7, or 
extension of 
time upto 
28-2-76· 

(a) to (c):- Requests re-
The required infer- ctiv(d freln 
matien is bd!'_g DPA fer (x-
coU(chd uld SE'N tlmio1 d 
will be laid on the time (I) OD 
Tablcofthe House. I8-8-7S upto 

I1-II-7S. 
(2)011 19-1I-7S 
Upto IS-12-75. 
(3)011 19-12-75 
upto 15-2-76. 

(a) and (b):- Requests re-
It Was Intlt'-a/ia stat- cfiv(d frem 
edthat the inferma- DPA fer fX-
tion rcprdingcasts tfnsicn of 
ofmtrleris being time. 
collcctldandwill be (1) cn 2-9-75 

laid en the Tebh uptC' 30-1I-7S. 
(lfthe Jic;.use. (2) en 3-12-75 

Upt°31-12-7S • 
(3) on 6-1-76 
upto 31-1-16. 
(4) on 4-2-76 
upto 28-2-'76. 
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62 USQ. No. 7193 
dated 22-4-75 

. byShri C. K. 
Chandrappan. 

63 USQ. No. 7221 
dated. 22-4-75 
byShri M.C. 
Dap. 

64 USQ. No. 8686 
dated 6-5-1975 
by Shri K. 
Pradhani. 
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(a) Whether attention of 
Government has been 
drawn to the fact that 
Jaipur Udyog Ltd., 
Delhi had indulgedin a 
malpractice of pur-
chasing materials aleX-
orbitantlv high rates 
from certain suppliers, 
likeAshok CcmeDtLtd., 
Ashoka Steel limited 
and other 13 firms dur-
iog the first quarter of 
1973; 

(b) if 80, the facts thereof,; 

(e) action taken against 
the C0mPanYi 

(d) Whether it haa also 
been brought to the 
notice of Government 
that this company had 
been placing orders 
through middlemen for 
its purchases at a very 
high rate while itcouJd 
have placed orders 
with the manufactUrers 
directly at lOWer rates; 
and 

(e) if 110, the f8ctsthereof. 

the number and n ames of 
Government companies 
found guilty under the 
Companies Act, 1956 
during 1973, 1974 and 
1975, indicating the 
sections of the Act Un-
der which they were . 
found guilt} and the 
action taken against 
them and the results 
thereof. 

(a) how much amount has 
been allottrd for the 
curren t financial )ll-ar 
for providing 1< gal aid 
to the tri bals ; 

(b) whether it is aUettul 
State-wise; 

4 s 

(a?to(e) :-,Informa- Requests . re--
non ia being collec- ceiled from 
ted and will be laid DPA for ex-
on the Table of the tension of 
HOUle. time. 

(I)on 24-7-75 
upto 19-10-75 •. 

(2) on 8-10-75 
upto 22-1-76 •. 

The inforsnaticn is 
being collected end 
will be plat'( d en 
the Table of the 
House. 

(a)to (d):- The in-
formaticn is being 
ccllectld frem the· 
Ministry cf HCme 
Aftairsand will be 
ll'id on the Table of 
the House. 

RCqlllS1S re-
ceIved frem 
DrA for 0-

tenaion of 
time. 

(I) on 24-10-7, 
Upto 31-12-7'. 

(2)on 14-1-76 
upto 29-2-76. 

(c) what amount of money 
Was spent last ycar;. 

Requests re-
ctiV(d frem 
rrA hr u:-
tcnsicr. d 
tiD"e (I) 011 
1-12-7S Upto 
2cra-7fi. (2) 
~ 17-2-76 
",to 31-5-76. 

and 

(d) how many perIODs 
have been benefited 
thereby. 
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USQ. No. 8733 
dated 6-5-1975 
by Shri C. 
JlolrdhanlD. 

~. USQ. NCl.8858 
dated 6-5-1975 
by Smi K. 
Pradhlni. 
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(a) Whether many pri-
vate companies have 

become Government 
CcmpanieB and the 
capital owned therein 
by virtue of certain 
provisions of the 
c..ompanies Act; and 

(b) if 80, the names of 
suchcompanienndthe 
capital owned therein 
by the Government 
and other state-ownfd 
financial institutions. 

(a) Whether there is a pro-
posal to give lelial aid 
to the trlbals durmgthe 
Fifth Plve Year Plan. 

(b)iho, hew much money 
has been allotted for 
theaame. 

(c) whether it isproposc:d 
to be allotted state-
wise;and 

(d) iho, the salient fea-
tures thereof. 

4 

(a) and (b):_ 
The information is 
being collected ard 
will be laid on the 
Table of the House. 

(a) to (d):-
The information is 
being collected from 
the Miniatry of 
Home Affairs Ind 
will be laid on the 
Table of the HOUSe. 

5 

Requests re-
ceived from 

DPA for eX-
tension of 
time. 
(I) on 2-9-75 
Upt031-12-75 
(2)on 19-1-76 
uPt0 31-3-76. 

Requests re-
CUVld frem 
DPA for 
extensicn Of 
time. 
(I) on 4-9-75 
upto ~o-tJ-75 
(2) on 11-2-76 
upto 20-2-76. 
(3) on 11-2-76 
upto 31-5-76. 

DBPAR.TM8NT OF PERSONNEL AND ADMINISTRATIVE REFORMS 

.67. USQ. No. 4059 
dated 19-3-75 
by ShriDiren-
derSioJhRlo. 

'1 

(I) the number of omeers, 
with their partiCUlan, 
belCl! gin It to AII-Indill 
Cadre Who have been 
re-employed in the 
States/Centre by the 
Governmr.nt of Indil 
after retirelI'ent clte-
gory-wise, during the 
last three yeln, year-
wise; 

(b) the ~eriod of employ-
meut 10 each ease jand 

(c) the special relson,_ 
for luch ~mploYment in 
elchease. 

~8. USQ. No. 6409 (I) the number of Centrll 
dated 16-.4-75 ClasslServiees otIIcen 
b,SbrfArjWl re~"()mmended by vari-
ShriPlt X:I'ture. ous Miniatries/Deplrt-

menta durin, 1974 for 
appointmenttothepost 
of Under Secretary, 
Deputy Secretary, Di-
rector, J.,int Secretary, 

(a) to (c) :.-
The Information i& 
being collect( d Ind 
shall be Ilid on the 
Table of the House. 

Requests re-
cciv[d frem 
DPA for (x-

tenaion of 
time. 
(I) on 28-6-75 
uptO 15-8-75. 
(2)011 18-10-75 
upto 15-12-75. 
(3)on 22-12-75 
upto 31-1-76. 

(4) on 4-2-16 
upto 15-3-76. 

(a) & (b) '- Reque8t re-
Informldon is c:efved from 
beinl C!Ollected and DPA for ex-
will be laid on the ten,iOll of 

Table of the House. time . on 
13-11;'15 upto "-'-76. 
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69. USQ. No. 8854 
elated 6-5-75. 
by Shrl Chan-
dnb Prasad. 
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Additional Secretary 
Itnd Secretary and the 
number tha! were 
act~U) empanelledfor 
varIous le"el posts by 
the Perse-nnel Depart-
mentjand 

(b) the numberof Sche-
duled Caste and Sche-
duled Tribe Central 
Class 1 Service officers 
who satisfied the elilli-
bility test prescribed by 
the Personnel Depart-
ment and the number 
included in (a) above 
and the . percentage they 
bear with the overall 
numbers.,Ministry-wise 
Department.wlse. 

MINISTRY OF RAILWAYS 

4 

Referring to the reply (a) to (d). The in-

~'ven to Unstarred formation ia bein, 
ueation No. 1363 on collected and will be 

t e 20th November,73 laid on the Table of 
reprding uniform de- the Sabha. 
signation for S at T. 
Staff on Indian Railways 
and aaking:-

(a) whetherlist of standard 
and uniform deli,.. 
nationl of various 
catcaorie. have been 
circulated all over In-
dian a.ilways and are 
being followed. 

(b) if so, what are the 
various deaiJD.:!ltiona and 
their bnef work 
details and if not, 
the reasons therefor; 

(c) whether such instruc-
tions involve some fi-
nancial complication. 
or lome other dlfftcul-
tie.; and 

(d) ifao, what are those. 

DBPARTMBNT OF SCtBN03 AND TBCHNOLOGY 
70· SQ. No. 30J 

dated 12-3-75 
SUPPIe.entaty 
by'"Shri Inder. 
lit Gupta. 

Re bate aot by Hindustan 
Lever ReKarch and 
Development section 
from Government. 
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dust an Levers about 
the write oft' of capi-
tal expenditure for 
the year 1971, and 
in those figures 

(which are more 
than the actual 
claim) acx:epted by 
the Central Board 
ofDirec:t Taxes, the 
Mini,ter said "We 
shall certainly brill g 
to the notice of the 
Central Board of Di-
rect Taxes the dis-
crepancy that has 
been pointed out by 
the hon'ble Mem-
ber and find out 
what is the actual 
position and I shall 
lay the results of the 
enquiry on the Ta-
ble of the House." 

MINISTRY OF S'I1!BL AND MINES 

71 USQ. No. 1464 
dated 27-2-75 
byShriHubm 
CbandKach-
wei. 

(a) the number of fbms It was ,'nle'-alia st8-
owned by small entre- ted ''Detailed in-
preneurs and traders forma1ion ask( d for 
of Madhya Pradesh in regard to deposit 
which have deposited of carnest marey 
money with the Union with the producers 
Governmenttbr the is being collccted 
purchasc (If steel and and will be 
iron during the year laid on the Table 
1972-73 and 1973-74. of the House. 

(b) the names of the firms 
out of them, which have 
been supplied stee I 
and also ofthose which 
are yet to be supplied 
the same; 

(c) the total amount of 
money deposited with 
Government from the 
Madhya PrB4csh State 
during the aforesaid 
period; and 

(d) the number of persons ~ 
whose money hal been 
returr.e d by n ow and 
ofthoae whOse depoait. 
are yet tl;) be returned 
and the reason. why 
their deposits could nQ~ 
be returned so far. 

R(qU<sh re-
ceive d from 
DPA for ex-
tension fo 
time, 
(I) on 23-5-" 
upto 27-8-75. 
(2) on 29-8-75 
upto 27-11-
75· 
(3) on 26-u-
75 upto 
27-2-76. 
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72 USQ. No. aS40 (.) total numbu of in-
dated 6-3-X?75 austrial units, State-

The inforlnBtion il 
beir,g collected 
ar.d will be laid on 
the Table of the 
House. 

Req,ueats re-
ceived from 
DPA forex-
tension of 
tiQl.e .• 

bySllrvashn wise, Busper.ded dur-
Jyotihnoy ing 1973 & 1974 br. 
Soau and Dba- Iron aJ"Id Steel Contro -
OOIahaib Dba- len offices on chlIrgcs (I) on 9+75 

upto6-9-75· 
(2) on 3-9-15 
upto 6-u-75. 
(3)onaa-I:l.-75 
upto 6-2-76. 

mankar. of misus" oCiron ar.d 
stee I materials j 

'73 USQ. No. 4121 
dated :ZO-3-7S 
by Shri K. 
Lakkappa. 

74 USQ. No. 9137 
. dated 8-5-75 

by Shri Sh8shi 
Bhuahan. 

(b) the names, addrcsse. 
and particulars of major 
units, including the 
names and particulars 
of their Directors, who 
have been chlIrsed with 
misuse of iran and steel 
InBteriala and specific 
charges against each; 
and 

(c) the nature of action 
taken on each major 
case of misuse besides 
susper.sion for a parti-
cular period. 

(a) the quantity with value (a) and (b) I - Requests reo-
ofiror andsteelalloca- The infor ation i. eived from 
ted from Central sour- beinacol1ected and DPA for 
ces to Karnatw during will be laid on the eztenaion of 
1973-74 as compa~d Table ofthe House. time. 
to 197:&-73jand (I) on 18-6-75 

(b) the quantity with 
value of iron and steel 
proposed to be aUoca-
tedto Karnataka durir.g 
the current year. 

upto 19-9-75. 
(2) ona5-9-75 
uptQ 19-12-
15· 

(a) the total amount of 
stee I quota allocated to 
K. T. Steel,Amarnath, 
Bombay.; 

(a) to (d).:- Request. re-
The inforlnBtion is ceived from 

(b) the purpose for which 
the steel quota was a 110-
tted to them. 

(c) whether they have 
failed in utilisi ng sted 
for purpose for which it 
wa. allotted to them; 
and 

(b) if so, whether the 
firmha5since been black 
listed and if so, since 
when and further action 
taten or proposed to be 
taken against the firm 
and It. Directors along 
with the names and add-
relies of Directors of 
the finn· 

being collected and DPA for ex-
will be laid on the tenaion of 
Table of the HOUle. time. 

(I) UO $-8-75 
upto 8-u-75. 
(z)onIa-U-7J 
upto 8-2-79. 
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(MINISTR.Y OF SUPPLY AND REHABILITATION) 

75 USQ. No. 3232 
dated I~' 
~Shri -
dra Shekhar 
Sinp. 

']6 USQ. No. 4263 
dated 20-3-" 
by Shri Samar 
Guba 

7, USQ. No. 6556 
dated 17-.-7«: 
by SbriAnadi 
t.haraD Dal. 

(a)thenumberofcas(s in 
whichthe directive ar:d 
referer.Cf s wariuuf d 
by the C~ntral DepHI-
ment of Rehabilitation 
to Delhi State Adminis-
tration to allot suitable 
alternative accommo-
dations to displaced 
persons evicted by the 
Estate Office. New 
Delhi and their replies 
to such dirc:ctive8 ard 
referencesseekingclari-
fications; 

(b) whether such clarifi-
cations were submitted 
and if so, the facts 
thereabout; 

(c) whether the persors 
are still complaining 
about the above direc-
tiODS and references 
having not been redee-
mtd;and 

(d) ifso, the action beln g 
taken to implement the 
same. 

(8) the: number offolmu 
Bast PukiSl8Jl r( fuS" ~ 
and the places whue 
tbeyhave been perma-
nentlyrehabilitated out-
side West Bengal; 

(b) the number of refu-
gees who have deserlf d 
these rehabilitatior. situ j 

(c) the State-wise bruk-
up-.of!he sites of reha-
blbtat!or.; ar.d 

(d) the State-wise break-
up of the furds alloca-
ted uptil 1974 for re-
ha bilitation of these 
refugees. 

(a) hoWmar.ylett(fsWHe 
written by thl Pre~id(nt 
aDd General-Secretary 
ofRehabilitalj( r. 1 m-
ployees Union to the 
Dandak'arUlya Admi-

(a) to (d) :-The in-
formalior: is beiDI 
colh c1( d 8 rd ~111 
be laid on the Tllble 
ofthe House. 

(d) Infolmation is 
btil g collt CIt d aT d 
will be bid on the 
Table of the Sabha. 

(a)ar.ci (b) Thein-
fc.rmati{r. is bein, 
cell(f\( dlf dwirbe 
plan d en the 'I able 

of the Sabha as 
eBIly u pc,s&ible. 

, 

Rcquest for 
droppir.a 01 
the assurer ce 
was coui-
drnd by the 
Committee at 
their sittin g 
held on 3rd 
October, 197,. 
The Commi-
ttee did not 
aaree to drop-
tlie aslurance 
and desired 
that it should 
be implemen-
ted expediti-
ously (para 12-
of "nUrteenth 
Report). 

PUlly in.pl(-
mtrt(d "id, 
5lalt mc r t 11 id 
on the Table 
of the Loll 
Sabha on 
9-1-76. Re-
quest received 
from DPA for 
extension of 
time on 
23-12-75 upto-
20-2-76· 

R(quc&ts fe-
ccivld freD 
DPA f(r (x-
tuahn {t 
time. 
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78 USQ. No. 290a 
dated 10-3-75. 
byShri]anesh-
war Mishra. 

79 SQ. No. 464 
dated 24-3-75. 
byShri Shashi 
Bhushan. 
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ni strati on , Department 
of Rehabilitation. Mini-
ster and Def.Y.ty Minis-
ter of Rehabilitation dur-
in, the period from Feb-
ruary, 1972 to date;and 

(b) howmanyletterswere 
disposed of with a de-
cision which Went in 
favour of the emplOyee 
member~ of the Union. 
how many Wele dis-
posed of with decisions 
which did not favour 
the employees. how 
manywererotacknow-
ledged and huw many 
Were not replied to. 

... 

(MINISTRY OF WORKS AND HOUSING) 

(a) the number of Cen-
tral Government and 
Delhl Administration 
emPloyees workiqtin 
Delhi Whose families 
have their own houses 
in Delhi(Union Terri-
tory)jand 

(b) the number among' 
them Who have been 
allotted G:Jvernment 
lO."Ommodation also. 

(a) and (b). It was 
stilted that the in-
formatior in respect 
of the Cen tral Go-
vernment employ-
ees asitatandsnow 
is heine: collected. 

(a) the total number of (c) The particu-
workers killed in Delhi lars of those who 
when portions of build· Were arrested and 
ings fellduringthe last challaned was Jiven. 
three years and those 'I heinformation re-
i n jured; gardin a paymen t of 

cOmPen.a~~,jf~y 
(b) the steps taken by to the V1CDm~ 18 

Government to ensure beina collected and 
that the eon.truet/on will be laid on the 
contracts Were awarded Table of the HOUle. 
to reli s tered con trac-
tori only; and 

(c) whether the victims 
have been given any 
compensation ardifso, 
the partiCUlars thereof 
and Whether any of the 
house owners has been 
arreatedand chaJlaned; 
if so, the particulara 
thereof. 

5 

(I) on 7-8-75-
upto 17-9-7$-

(2)on 29-12-75 
uPt024-2-76• 

Partly imple-
mented fJiiU 
statement laid 

in Lot Sabha. 
on 9-1-76 
Requett re-

ceived froJa!. 
DPA for ex-

tension oftime 
on 23-1-76 
upto 9-3-76. ! 

Request 1(-
ceived frour. 
DPA for ex-
tenaion of 
time. 

(1) on 4-7-" 
upt027-9-7$. 



2 

.so USQ. No • .52.59 
dated 7-4-7S 
byShriM. C. 
Dap. 

lJSQ. No. 8.579 
dated .5-.5-7.5 
by Shri Phool 
Chand Verma. 

44 

3 

(a) the area ofland acqui-
sitioncd and the num-
ber of houses requisi-
tioned by the Central 
Government in Rajas-
than under the Re-
q~litiol'in8andAcqui-
1100n of Immovable 
Property Act, J9~2 in-
dicating the locations, 
names of owners and 
nature thereof i 

~b) the purposes for 
which they have been 
requisitioned and the 
amountofmoney given 
to the owners in each 
case by war of rent or 
c:ompen saO on ,and 

(c) theperiod for which 
Government propose to 
keep all of them under 
their oc:c:upati on. 

Referring to the reply 
(rivcn to Unatarr(d 
Question No. 4568 on 
the 16th December, 
1974 regardirg insani-
tary conditions due to 
the construction of 
open nallah by D.D.A. 
in village Rarhi lharia-
Maria, Lajpat Nagar, 
New Delhi and asking 
for:-

(a) steps taken to clear 
the nallah which is a 
aerious health hazard; 

(b) whether the request 
to cover the naUan has 
been acceded to; and 

(c) Whether some villa-
gers have constructed 
Walls and blocked the 
pa88a~e on the south 
left SIde of nallahthe«-
by makinl' the area all 
themore tnlanitary. 

4 S 

(a) to (c). The in- Partly imple-
formation is being mented fJiM 
colIectcd Uld will ltatement 
be laid on the Table laid in L.ok 
of the House. Sabha on 

(8)to (c) The in-
formation is beini 
eolleckdandwillbe 

lsid on the 1 able of 
the Sabha. 

9-1-76. Re-
queltrcceived 
from DPA 
for extension 
of time on 
22-1-76 upto 
6-3-76. 

ReG. uests re-
cuved from 
DPA for ex-
tension of 
time. 
(1) on 2-8-7.5 
upto 6-10-7.5 
(2) on 1-10-7.5 
upto 18-1 1-7.5. 



MINUTES 
ELEVENTH SITTING 

The Committee sat on Wednesday, the 25th February, 1976 from 
10.30 hours to 12.00 hours. 

PRESENT 
Shri B. K. Daschowdhury-Chairma.n 

MEMBERS 

2. Shri Syed Ahmed Aga 
3. Shri Narendra Singh Bisht 
4. Shri Sarjoo Pandey 
5. Shri Mulki Raj Saini 
6. Shri Ramshekhar Prasad Singh 
7. Shri Satyendra Narayan Sinha 

SECRETARIAT 

:::ihri K. D. Chatterjee-Chief Examiner of Questions. 

Shri S. N. Khanna-Seniotr Examiner of Questions. 

Review of pending assurances pertaining to Thirteenth Session, 
Fifth Lok Sabha 

MEMORANDUM NO. 115 
2. The Committee resumed further consideration of Memoran-

dum No. 115 (Serial Nos. 44-81) for the purpose of reviewing as-
surances pertaining to Thirteenth Session of Fifth Lok Sabba 
(second batch) relating to the Ministries of Home Affairs, Inc\tis-
try and Civil Supplies, Labour, Law, Justice and Company Affairs, 
Department of Personnel and Administrative Reforms, Railways, 
Department of Science and Technology, Steel and Mines, Supply 
and Rehabilitation and Works and Housin'g (details given in An-
nexure to Minutes dated the 24th February, 1976). . 

The observations or recommendations made by the Committee 
seriatim on the remaining 38 pending assurances are as under:-

Sl. Nos. 44 & 45:-'I'he Committee noted that the assurances bad 
been partly implementeci. vide statements laid on the Table of Lot 
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Sabha on the 9th January, 1~6. Requests for extension of time 
upto the 29th February, 1976 had been received for supplying rest 
of the'information. The Committee agreed to grant the extension. 

SI. No. 46:-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. An extension of time upto the 31st January, 1976 
had been requested for supplying rest of the information. As the 
period of extension was over, the Committee desired that the infor-
mation in full implementation of the assurance should be laid on 
the Table of the House expeditiously. 

Sl. No. 47:-An extension of time upto the 3rd February, 1976 
had been requested for implementation of the assurance.' As the 
perion of extension was over, the Committee wanted to know the 
present position and the reasons for delay in implementation of the 
assurance. 

Sl. No. 48:-An extension of time upto the 31st December, 1975 
had been requested in this case. As the period of extension wall 
long over, the Committee wanted to know the present position and 
the reasons for delay in the implementation of the assurance. The 
Committee desired that the assurance should be implemented ex-
peditiously. 

Sl. No. 49:-An extension of time upto the 31st December, 1975 
had been requested. As the period of extension was long over, the 
Committee wanted to know the present position and the reasons for 
delay in the implementation of the assurance. The Committee 
t\esired that the assurance be implemented expeditiously. 

Sl. No. 50:-'I'he assurance had neither been implemented nor 
any progress intimated in regard to collection of the information. 
The Government had also not asked for any extension of time for 
implementation of the assurance. The Committee deplored in-
action on the part of the Government in regard to this assurance 
and desired that the assurance should be implemented without any 
fUrther delay. 

Sl. No. 51:-An extension of time upto the 31st January, 1976 
had been requested by the Government in this case. As the period 
of extension was over, the Committee decicted to watch implementa-
tion of the assurance. 

Sl. No. 52:-A request for extension of time upto the 20th Feb-
ruary, 1976 had been received from the Government. The period 
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of extension was just over. The Committee wanted to know the 
present position and decided to watch implementation of ..tlle 
assurance. 

Sl. No. 53:-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 9th 
January, 1976. The Committee wanted to know the present posi-
tion and desired that the information in full implementation of the 
assurance should be lain on the Table of the House expeditiously. 

Sl. No. 54:-An extension of time upto the 6th September, 1975 
had been previously requested in this case. The Government had 
now made a further request for extension of time upto the 6th 
March, 1976. The Committee failed to understand why no informa-
tion on the subject was forthcoming from the authorities concern-
ed. They wanted the Government to pursue the matter with the 
authorities concerned more vigorously. The Committee, however, 
agreed to grant the extension upto the 6th March, ]976 as requested 
by the Government. 

Sz. No. 55: -An extension of time upto the 6th December, 1975 
had been requested. As the period of extension was long over, the 
Committee wanted to know the present position and the difficulties 
being faced by the Government in supplying the information. The 
Committee wanted to know the reasons in detail for delay in im-
plementation of the assurance. 

Sl. No. 56:-An extension of time upto the 31st December, 1975 
had been requested. As the period of extension was long over, the 
Committee wanted to know the present position and the reasons 
for delay in implementation of the assurance. 

Sl. No. 57:-An extension of time upto the 8th February, 1976 
had been requested. The period of extension was over. The as-
surance related to 30,000 coal miners who had been thrown out of 
job by mine owners and were facing starvation. The Committee 
were of the opinion that the delay in implementation of such assur-
ances relating to human problem defeats the very purpose of ask-
ing the question and the whole drill in collecting the information 
becomes infructuous. Government shouln realise the urgency and 
importance of such matters and give due attention. The Committee 
desired that the Government should take effective steps to imple-
ment the assurance at the earliest. 

Sl. No. 58:-The Committee noted that the assurance had been 
partly implemented vide statement laid in Lok Sabha on the 5th 
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February, 1976. A request for extension of time upto the 28th 
February, 1976 had been received for supplying rest of the infor-
mation. The Committee agreed to grant the extension. 

S1. No. 59:-The Committee were surprised to note that the as-
surance had neither been implemented nor any progress intimated 
to them in regard to collection of the information. The Govern-
ment had not even caren to ask for any extension of time for imple-
mentation of the assurance. The Committee deplored the attitude 
of the Government in regard to this assurance. They wanted to 
kn'Jw the reasons in detail for delay in implementation of the assur-
a~e and de3ired that it be implemented without any further 
delay. 

SI. No. 60:-The Committee considered the request of the Gov-
ernment for extension of time upto the 7th March, 1976 for imple-
mentation of the assurance. The Committee agreed to grant the 
extension. 

Sl. No. 61:-A request for extension of time upto the 28th Feb-
ruary, 1976 had been received. The period of extension was about 
to be over. The Committee decined to watch implementation of 
the assurance. 

Sl. No. 62:-An extension of time up to the 22nd January, 1976 
had been requested. As the period of extension was over, the Com-
mittee wanted to know the present position and the reasons for 
delay in implementation of the assurance. 

S1. No. 63:-The Committee considered the request of the Gov-
ernment for extension of time upto the 29th February, 1976 for 
implementation of the assurance and agreed to grant the extension. 

Sl. Nos. 64 & 66:-The Government had asked for extension ot 
time upto the 31st May, 1976 for the implementation of the assur..., 
ances. The Committee were not satisfied over the long delay in 
implementation of the assurances and felt that extension of time 
upto the 31st May, 1975 was not justified. They, therefore, decided 
to hear the representatives of the Ministry of Law, Justice and 
Company Affairs in order to know the reasons in detail for delay 
in collecting the required information. 

Sl. No. 65:-The Committee felt that the information asked.for 
in fulfilment of the assurance should have been readily available 
in the Ministry and were surprised to know that extension of time 
upto the 31st March, 1976 for supplying the information had been 



49 

asked for. The Committee desired that the assurance should be 
implemented expeditiously. 

SI. No. 67: -The Committee felt that the information required 
to be collected was of a simple nature and should have been within 
the knowledge of Government. A request for extension of time 
upto the 15th March, 1976 had been received. The Committee 
agreed to grant the extension and decided to watch implementation 
of the assurance. 

Sl. N.o. 68:-The Committee considered the request of the Gov-
ernment for extension of time upto the 31st March, 1976 for imple-
mentation of the assurance. The Committee agreed to grant the 
extension and watch the implementation of the assurance. 

Sl. No. 69:-The assurance had neither been implemented nor 
any progress intimated in regard to collection of the information. 
The Government han not even asked for extension of time. The 
Committee were critical of the casual manner in which the assur-
ance had been treated. They desired that the assurance should be 
implemented without any further delay. -

Sl. No. 70:-An extension of time upto the 31st July, 1975 had 
been requested. The period of extension was long over. Neither 
the assurance had been implemented nor further extension asked 
for by the Government. The Committee were unhappy over the 
casual manner in which this assurance had been treated by the 
Government. The Committee wanted to know the reasons for de-
lay and desiren that the Government should take immediate steps 
to implement the assurance. 

Sl. No. 71:-A request for extension of time upto the 27th Feb-
ruary, 1976 had been received. The Committee agreed to grant 
the extension and decided to watch implementation of the assur-
ance. 

Sl. No. 72:-An extension of time upto the 6th February, 1976 
had been requested. As the period of extension was over, the Com-
mittee wanted to know the reasons for delay in implementation 
of the assurance and desired that it be implemented without further 

. delay. 

Sl. No. 73:-An extension of time upto the 19th December, 1975 
han been requested. As the period of extension was long over, the 
Committee wanted to know the reasons for delay in implementa. 
tion of the assurance and desired that it should be implemented 
expeditiously. 
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S1. No. 74: -A request for extension of time upto the 8th Feb-
ruary, 1976 had been received. As the period of extension was al-
ready over, the Committee wanted to know the present position 
and the reasons for delay in implementation of the assurance. 

Sl. No. 75:-The Committee were informed that the request ot 
the Government fo,r dropping of the assurance had been considered 
by the Committee at their sitting held on the 3rd October, 1975 and. 
the Committee had not agreed to drop the assurance. The Com-
mittee decided to watch the implementation of the assurance. 

Sl. No. 76:-A request for extension of time upto the 20th Feb-
ruary, 1976 had been received. As the period of extension was al-
ready over, the Committee wanted to know the present position and 
the reasons for delay in implementation of the assurance. 

Sl. No. 77:-An extension of time up to the 24th February, 1976 
han. been requested. As the period of extension was just over, the 
Committee decided to watch the implementation of the assurance. 

Sl. No. 78:-The Committee considered the request of the Gov-
ernment for extension of time upto the 9th March, 1976 and a'greed 
to grant the extension. 

Sl. No. 79: -An extension of time upto the 27th September, 1975 
had been requested. The period of extension was long over. The 
assur.ance had neither been implemented nor any further extension. 
asked for. The Committee were unhappy over the long delay in 
the implementation of the assuraru::e and desired that it be imple-
mented expeditiously. 

Sl. No. 80:-The Committee consin.ered the request of the Gov-
ernment for extension of time upto the 6th March, 1976 and agreed 
to grant the extension. 

Sl. No. 81:-An extension of time upto the 18th November, 1975 
had been requested. As the period of extension was long over, tlie 
Committee wanted to know the reasons for delay in implementation 
of the assurance and desired that it be implemented expeditiously. 

Requests from the Department of Parliamentary Affairs for e.rte ... 
sion of time-limit for the implementation of certa.in ~lI.rance" 

glven during the various sessions of Fifth Lok S(1)ha. 

MEMORANDUM NO. 116 

3. The Committee then took up for consideration various requests 
made by the Department of Parliamentary Affairs for the extension 
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of time-limit for the implementation of 26 assurances 'given during 
the various sessions of Fifth Lok Sabha, as shown in the Annexure. 

After examining the reasons advanced by the Ministries con-
cerned, the Committee agreer\ to grant extension of time for the 
implementation of the assurances upto the period shown against 
each in the Annexure. Observations made by the Committee in 
certain cases are shown in Column 4 thereof for compliance by the 
Ministries concerned. 

4. The Chairman then referred to para 1 of the Minutes of the 
Eighth Sitting of the Committee held on the 9th April, 1975 about 
the scope and jurisdiction of the Committee (Page 50, Eleventh 
Report, Fifth Lok Sabha) and informed the Committee that it has 
since been decided that the statement under reference made during 
the course of discussion on the Maintenance of Internal Security 
Bill on the 18th June, 1971 was not an assurance falling within the 
scope of functions of the Committee on Government assurances. 
He, therefore, suggested that the matter may be treated as close<t. 
The Committee agreed. 

The Committee then adjourned. 



ANNEXURE 

(Vid, pan 3 of Minutes of the Eleventh Sittinr) 

Dllai/s oj pmding aSlllrlllletl Jor ",hieh th, Detar/ment 0/ Par1iQmtn/4r~' Affojrs 
It(JU, r,fI"sud for Ixlmsion oj Ii"" lind TBCommendalions of Ihe Crm",iuee 

tluree". 

Serial 
No. 

I 

Particulan of Assurance 

2 

Extens'on 
granted 
by the 

Ccmmittee 
upto 

3 

I. U.S.O. No. 4218 datedI2-12-74 11-3-1976 
by Shri Ajit Kumar Saba 
rcprding petScns arreHed 
for drugs adulterati( n. (Hea-
lth & Family PI.nnin~) 

2. U.S.Q. No. 3616 dated 9-12-74 8-3-]976 
by Shri Mulki Raj Saini 
regarding Central Grant 
to BhaTat Sewak Sama;. 

(Agriculture & Irrigati(n) 

ObServati( n of the C( If.mittce 

4 

3. U.S.O. No. 639 dated IS-Il-74 
by Shr i Hukam Chand Ka-
chwai regBTding purch8!e 

19-3-1976 Tt.e C( %I mince wllJlHd to' 

and ~ale of cott( n). 
(Ccmmerce) 

4. U.S.Q. No. 2S39 dated 11-3-74 31-3-1976 
by Sarvashri Atal BihSTi 
Vajpayee and Jagannathrao 
Joshi regarding Ministers 
in possessicn of Fallow and 
Cultivable!' Land. 

(Agriculture & Itrigaticn) 

S. U.S.Q. No. 3718 dated 9-12-74 9-3-1976 
by Shri M. C. Dags regarding 
Central Grants for Ycuth 
Wings in States. 

(Agriculture & IrrigatiLn) 

6. U.S.Q. No. 3399 dated 18-3-74 31-3-1976 
by Shri M. S. Purty regar-
ding land aid acquired and 
allotted to Schedule CasteS I 
Tribes landless agricultural 
labourers in Bihar. 

(Agriculture & Irrigaticn) 
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know why C: tt( n Corpcu-
tien .. have t ecn "nat Ie .. 
to make enquirief. Thy 

wanted a detailed I1()te {n the 
subject. 

Infc.mat'on aheaLy availat Ie 
should h laid cn tt.e Table 
of the Heu~e. 
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7. U.S.Q. No. 4u8 dated 12-12-74 
by Shri Mulld Raj Saini 
regarding Hospitals TUn t y 
Religious Organizati( ns in 
the country. 

(Health & Family Planninr) 
S. Supplementary by Dr. Laxmi-

narayan Pandeya on S.Q. No. 
164 dated 10-&-72 reg8Tding 
comprehensive IndUStrial 
Relations Law. 
(Labour) 

9. U.S.Q. NC'. 749 dated 15-11-74 
by 8ervashTi BilCn Engti-
and B. K. Daschowdhury 
regarding foreing exchange 
Teleased for travels abroad. 

3 4 

31-3-1976 Informatil n a1reacy available 
should h laid on the Table. 

The l\SSurance was givcn on the' 
loth August, 1972 toY the 
then Lab('UT MiniSter to 
the effect that .. our efforts 

are to bring fOTward during 
this sessicn but I do not think 
that it is a possible t/-.ing. 
but during the next ~esfil·n, 
definitely, a c( mprehc:n~ive 
Industrial Relatkns Law 
will be introduced". The 
Committee were unable to 
apPreciate why despite' 
such definite assurance the 
Ccmmittee were requested 
to grant six extensic ns and 
the seventh extensi( n upto 
31St Decem~er, 1976 
had now been asked for _ 
The Committee failed to 
understand the circumsunces 
under which ~uch an as-
Surance was given ( n the 
flOOT of the House when 
Government were not" 
themselves aware that 
even after such a lcn, 
period of time how much 
mOTe time was likely to be 
taken for the finalizaticn of 
the Bill. The Committee 
would like to know pre-
cisely as to what was the 
intention of the GovernmeDt 
in regard to this legislation 
and whether the points 1:eiJIg 
raised now were not known 
to Government in 1972. 

20-3-1976 The Ommittee wanted to knew 
which were the defaulting 
Ministries and what ex-
planaticns had been given 
by them COT delay in sup-
plying the neceSSITY ir.-
formatitn. The Ommittee 
however agreed to 'IUlt' 
extensil n of time upto 
20th March. 1916 as 
.. 'ked for but desired that 
the assurance should 
be implemented expediticusly_ 

10. U.S.Q. No. &611 dated ~-4-74 30-6-1975 
by Shli BlrendcT Singh Rao 
Tegarding Report of C(lW 
PTotection Ccmmittee. 

(Agriculture, & Irrigati( n) 
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II. U.S.Q. No. 368~ dated 19-3-74 8-4-1916 
by Sarvashri N. R. Vetaria 
and Arvind M. Patel. 
regarding applicatkn of 
Foreign Exchange Re2Uia-
tion Act to Foreign Com-
panies. 
(Law. JUBtlee and CompanJ 
Affairb) 

lZ. S.Q. No. 11 dated z6-S-71 by Z9-2-1916 
Sarvashd M. Kalayana-
sundaram and B. S. Bhaura 
regarding formati( n ('f 
Inter-Stare Council. 

(llome Affair~) 

13. U.S.Q. No. 4S89 dated 16-12-14 31-3-1916 
by Sarvashri G. Y. Krish-
nan and C. K. Jaffa'Sharief 
regarding eradicatiln of 
illiteracy. 

(Educati<n. S(.cial Welfare and 
Cultut'e) 

14. U.S.Q. No. 7444 dated 18-4-73 31-3-1976 
by Shri Ramavatar Shastri 
regarding cc mplaint agairot 
the grant of pcnskn. 

(Home Affair~) 

15. U.S.Q. No. I7S2 dated 4-3-74 31-3-1976 
by Sarvasmi Iridrajit Gupta 
and C. K. Chanrlrappan 
regarding Central directive 
on disorders due to Land 
Reform in States. 

(Agriculture & Irrigatic n) 

16. U.S.Q. No. 336 dated 12-11-14 
by Sarvasmi Ramavatar 
Shastri and C. K. Ctandra-
ppan rcpr<iiDi tour abroad 
by some officials to import 
know-how for drug industrY. 

(Chemicals & Fertilizers) 

U.S.Q. No. 5971 dated 8-4-14 
by ~hri Shankar Rao Savant 
regarding ccmplaint fr( m 
Maharashtra abc.ut waite 
and nc.n c:cnsumable ma-

terial in imported foodgraiDs. 
(Agriculture & Irrigaticn) 

III. U.~.Q, No. 961 rlnted 18-TJ-14 
by ~'lri JyothmuY BObu 
regarding flour supplied to 
Bakeries. 

(Agriculture & Irrigation) 

31-3-1916 

22-4-1976 

The Committee desired to 
know which were the firms 
frem whom information was 
still awaited. when were 
they asked to furnish the 
information and what type 
of information was .. ked 
for. The Committee, however, 
agreed to I1'IDt extension of 
time upto 31-3-16. 

I-S-1976 The Committee desired that 
whatever iDformatirD was 
available with the GoVerD-

ment should be laid on the 
Table of the House at the 
earliest • 
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19. U.S.Q. No. 8337 dated 26-4-74 19·2-1976 
by Sarvashri Jagannatbrao 
Joshi and Atal Bihari Vaj-
payee regarding import li-
cences issued to Mal' uti 
S lutte-holdC:18. 

(Commerce) 

2'). U.S.Q. No. &<;78 dated 30-4-74 31-3-1976 
by Shri D. B. Chandra Gow-
da regarding persons PIO-
secured for violating law 
prohibiting Dowry and 
child marriage during last 
two yearS. 

(Law, JUStice & CompanY A1fpirs) 

21. U.S.Q. No. 2921 dated 3-12-74 31-3-1976 
by Shri Bhaljibhai Ravji-
bhai Parmar regarding equi-
ty capital and other assets of 
certain fO'Ieign drug firms. 

(Chemicals & Fertilizers) 

22. U.S.Q. No. 458 dated 14-11-74 14-4-1976 
by S hri Madhu Limaye re-
garding allocation of steel 
quota to Maruti Ltd .. 

(Steel & Mines) 

.23. U.S.Q. No. 432 dated J4-II-1974 
by Shri Ramsahai Pandey 
regarding alleged allocation 
of Stainless Steel to fllke 
ftrms of Bombay. 

(Steel & Mines) 

14-3-1976 

.24. U.S.Q. No. '4355 dated 13-12-74 31-3-1976 
by Shri R. R. Sharma regar-
dina anearS of taxes against 
share-holders of Maruti Ltd. 

(Finance) 

25. U.S.Q. No. &560 dated S-5-1915 
by Shri Mulki Ra; Saini re-
garding Schemes run by 
Bharat Sewak Sama;. 

(Agriculture & Irrigation) 

S-5-J976 

26. Supplementary by Shri Nar- 2-5-1916 
singh Narain Pandey on S.Q. 
No. &56 dated 2-5-75 regar-
ding accumulation of stocks 
of controlled cloth. 

(Commerce) 

4 

The Committee wanted to kDow 
why so much time was needccl 
by the Ministry to implemeDt 
this assuranee. 



MINUTES 

TWELFTH SITTING 

The Committee sat on WedneS(\ay, the 12th May, 1976 from 15.001 
hours t.o 16.00 hours. 

PRESENT 

Shrl B. K. Daschowdhury-Chairman. 

MEMBERS 

2. Shri Jagadish Bhattacharyya 
3. Shri Narendra Singh Bisht 
4. Shri G. C. Dixit 
5. Shri Kinder Lal 
6. Shrimati T. Lakshmikanthamma-
7. Shri Sarjoo Pandey 
8. Shri Satyendra Narayan Sinha 

SECRETARIAT 

Shri K. D. Chatterjee<-Chief Examiner of Questions. 

Shri S. N. Khanna-Senior Examiner oj Questions. 

Representation jrom the President, AU India Organization 0' 
Pensioners, New Delhi regarding grant oj Dearness Allowance 
to Government Pensioners. 

MEMORANDUM NO. 117 

2. The Committee took up for consideration Memorandum 
No. 117. 

The Committee noted that the matter raised in the representation 
by the President, All India Organization of Pensioners, New Delhi 
had been considered in rletail by the Committee on Petitions, Lok 
Sabha and the Committee had made a number Of specific recom-
mendations in their Twenty-fifth Report presented to Lok Sabha 
on the 6th January, 1976. 

56 



57 

The Committee further noted that the Minister of Finance had 
.announced an additional ad hoc relief to the extent of 10 per cent 
of pension, subject to a minimum of Rs. 10 and a maximum of 
Ea. 50 with effect from 1st October, 1975 to Government Pensioners, 
<luring his Budget Speech on the 15th March, 1976. 

In view of the above, the Committee felt that no further action 
was necessary on their part. 

3. The Committee then considered their c\raft Sixteenth Report 
and adopted the same. 

4. The Committee authorized the Chairman, and in his absence 
Shri Sarjoo Pandey, M.P., to present the Report on Wednesday, the 
19th May, 1976. 

5. This being the last sitting of the Committee, the Chairman 
thanked the Members for their cooperation and for having taken 
keen interest and pains in the work of the Committee. He appre-
'ciated the team-spirit evinced by the Members irrespective of their 
party affiliations and their unanimous decisions on all matters. On 
behalf of the Members of the Committee, Shri Satyendra Narayan 
Sinha placed on recorci. the warm appreciation of the able manner 
in which the Chairman had conducted the proceedings of the Com-
mittee and had added new dimensions to the Committee. 

The Committee then adjou.rned. 



APPEIO'iX 
(Villi pan ZI ofthe RepOTt) 

Sttltnnmt ,_'i", tlu politiotl 0/ assurances as on 16th April, 1976. 

(j) Assurances pertaining to the Fourth lAk Sabha 

No. of pending as-
surances pertai-
ning to Fourth 
Lek Sabhl,. 
selected ty the 
Committee (5th 
Lek Sabha) for 
being pursued 

No. of a.~1 uranccs Nc. of a.~1 urar.-
implementec / ces outHtDding 
dropped upto 

SCSsiCD 

Bighth Sessicn, 1969 

Ninth Sessk,n, 1969 

EJc:veDth SessiuD, 1970 

TOTAl. 

further 
as on 

4-z-1976 

Z 

& 

I S-4-76 (last 
date of laying 
of implemcntt-
tkn statemtnu) 

z·· 

I@ 

7 

·573 pending assurances were originally selected by th Firl t Q: mmitt£e (1971-7Z}, 
of Fifth LIlk Sabha for being pur~ued further . 

•• Ministries uf Informlltion and Broadcasting & Law 

% Ministry of Law. 

@ Ministry of Informllti<m and Broadcasting 

f. MinistrieS ofCommetce and Finance 

t Ministry ofCcmme'l'cc. 
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(ii) AnUf'1IItUJ pert.";'", to ,,,, Pil'" Loll Sella 

No.of No. of No. of 
assurances assursnces as~un.nceS 

Session called out implemented I outstanding 
dropped 

FirSt Session. 1971 • 42 42 Nil. 

Second Session. 1971 1007 1003 4 

Third Session. J971 347 343 4 

Fourth Session 1972 • 831 829 2. 

Fifth Session. 1972 351 349 2 

Sixth Session. 1972 398 397 I 

Seventh Session. 1973 847 841 6 

Eighth Sessicn. 1973 426 4a2 4 

Ninth Sessicn. 1973 490 4112 8. 

Tenth Session. J974 865 855 10 

Eleventh Session. J974 362 358 4 

Twelfth SessioD. J974 56J 533 28 

Thirteenth Session. J975 898 813 85. 

Fourteenth SessioD. 1975 Nil 

FiftceDth Session. J976 105 28 77 

TOTAL 753°' 7295 -235 

-For Mi.l1istry-wise details, plea£e See next pagc. 



(iii) Mimsrry-roise details of outstanding asmra1lCtf 

Mir.islry/IXpartm(rt Ses~ion of Fiflh Lolt Sabha 

-;- 1 11 .1 I I I I I 
: 2rod i~I!~'~~ 71h_~,~~oth ~I I2thl~~~ 

Agriculture & Irrigt;.tion ! I I I I 3 I 1 ~ 5 : 9 5 I 24 
Commeree . 1--I---I-I--I-I------!--2-i--I---I----I--I--2--3-1~-

, I' • ----'-'--1--1--------1----
Communicatiorr. 1!-!-1-

1
'-1-'---'-___ 'I~ 

Education, S.W. & Culture .. --:--j--I -,--1---- --1- ------- -3-1-4- --I --;;--
Exterr.al Affairs • :--'--'--1'------------ --I - --- --1-----------,---_·_-----,--1---------------
Fir.aree . iii' I j I 3 I. 3 ·11. ~I 30 

Dcfcrcc 

Health &FamilyPlarrirg .1=j=I=I===I==== 3 1- __ 1 ___ 5 __ 

Heavy Ir:dustry I--!--I--!--I--___ -../ _______ -,-! ____ 1 __ ~_ 
Home Affairs .1 __ 1 ____ ' _____ 2 ___ ~' 2 ____ 1 ___ 2 ___ 2 ___ 6 __ 16 __ 

Industry & Civil Supplies . ii', 2 1 1 3 

Ir.f. & Broadc::stirg ~I---,--I-----l--I--------I--- -~-i-----3--4--
~ 1--:-i--,-------------I-------I----1---2--
Labour '--'--1 -/1--'--1 ----/--1 -i-- --- ---,----1--3- -;;--;8-

:-I--'-'-i-I---I-'------
Law, Justice & Co, Affairs i_2_1 __ I __ I __ 1 _' __ 1- __ 1 ____ I ___ 2 ___ -' __ 1 ___ 4_ 7 ~_ 
Petroleum & Ch, and Fertz. I 1 __ 1 ____ 1 __ 1 ___ 3_1 __ 2_ --i--I _1 __ 6_1~ __ 2 52 
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